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LABOUR EMPLOYMENT & OVERSEAS PLACEMENT DEPARTMENT
NOTIFICATION
Shimla-171002, the 28th April, 2025

No. LEP-E/1/2024.—In exercise of the powers vested under section 17 (1) of the Industrial
Disputes Act, 1947, the Governor Himachal Pradesh is pleased to order the publication of awards of
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the following cases announced by the Presiding Judge, Labour Court-cum-Industrial Tribunal,
Dharamshala, H.P. on the website of the Printing & Stationery Department, Himachal Pradesh i.e.
“e-Gazette”:—

Sr. No. Ref. No. Petitioner Respondent Date of
Award/Order
1. 107/18 Prem Lal D.F.O. Suket 28.02.2025
2. 19/19 Sanjeev Kumar D.F.O. Suket 28.02.2025
3. 01/20 Pawan Kumar D.F.O. Suket 28.02.2025
4. 11/23 Vyas Dev D.F.O. Chamba 28.02.2025
By order,

Sd/-
Priyanka Basu Ingty, IAS,
Secretary (Lab. Emp. & O.P.).

IN THE COURT OF PARVEEN CHAUHAN, PRESIDING JUDGE, LABOUR COURT-
CUM-INDUSTRIAL TRIBUNAL, KANGRA AT DHARAMSHALA (H.P.)

Reference No. :107/2018
Date of Institution :29.12.2018
Date of Decision : 28.02.2025

Shri Prem Lal s/o Shri Sunder Singh, r/o Village Jadharyani, P.O. Patrighat, Tehsil
Baldwara, District Mandi, H.P. ..Petitioner.

Versus

The Divisional Forest Officer, Suket Forest Division, Sunder Nagar, District Mandi, H.P.
..Respondent.

Reference under Section 10 (1) of the Industrial Disputes Act, 1947

For the Petitioner : Sh. S.K. Sharma, Ld. Adv.
For Respondent : Ms. Shaveta Ji, Ld. ADA
AWARD

The following industrial disputes has been received by this court for the purpose of
adjudication from the appropriate authority/Deputy Labour Commissioner.

“Whether time to time termination of services of Shri Prem Lal s/o Shri Sunder Singh, 1/0
Village Jadharyani, P.O. Patrighat, Tehsil Baldwara, District Mandi, H.P. during July, 2005
to January, 2016 by the Divisional Forest Officer, Suket Forest Division, Sunder Nagar,
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District Mandi, H.P., without complying with the provisions of the Industrial Disputes Act,
1947, is legal and justified? If not, what amount of back wages, seniority, past service
benefits and compensation the above worker is entitled to from the above employer?”

2. After receipt of above reference, a corrigendum reference dated 15™ January, 2020 has
been received from the appropriate government for adjudication which reads as follows:—

“Whereas, a reference has been made to the Ld. Labour Court-cum-Industrial Tribunal,
Dharamshala, District Kangra, H.P. vide notification of even no. dated 03-12-2018 for legal
adjudication. However, inadvertently the correct facts could not be mentioned about the
date of time to time termination of the workman in the said notification. Therefore, the date
of time to time termination of the workman may be read as “November, 1994 to January,
2016 instead of “July, 2005 to January, 2016” as alleged by workman™

3. The brief facts as stated in the amended claim petition are that the petitioner was
engaged on daily rated forest worker by the forest department in its Suket Forest Division under
Forest Range Baldwara in June, 1993 and he being granted fictional breaks by the department
w.e.f. his initial engagement till date. It is alleged that the respondent has wrongly and illegally
granted fictional breaks to the applicant/petitioner. However at the same time the department had
allowed juniors to the petitioner to complete 240 days in each calendar year. While granting
fictional breaks to the petitioner at the same time juniors to the petitioner namely Bhoop Singh,
Khem Singh, Roshan Lal, Piru Ram, Judhya Devi, Leela Dhar, Nand Lal,Jai Ram, Sita Devi,
Jaiwanti, Vidya Sagar, Bego Ram. Duni Chand, Virender Kumr, Angat Kumar, Anil Kumar and
Brij Lal were allowed to complete 240 days in each calendar year. During the said fictional breaks
period the petitioner had requested the respondent department not to grant him fictional breaks but
the respondent department lingered on the matter on one pretext or other and continuously granted
fictional breaks to the petitioner since his initial engagement till date. The petitioner visited the
office of respondent number of times and requested to count his fictional breaks period towards his
seniority but the respondent lingered on the matter and finally on 23.9.2017 has refused to admit
the claim of the petitioner. It is asserted that the services of many juniors to the petitioner had been
regularized by the department including one Shri Angat Kumar, Anil Kumar and Brij Lal, however
the petitioner is entitled for regularization in terms of Mool Raj Upadhayay’s case since had he not
granted fictional breaks in the year 1993 he might have completed 240 days in a calendar year of
1993 i.e. before 31.12.1993. It is asserted that the case of the petitioner also covered under
judgment passed by Hon’ble High Court of Himachal Pradesh in CWP No0.2735/2010 titled as
Rakesh Kumar vs. State of H.P. & Ors. decided on 20.7.2010 as well as eight years policy of the
Government. It is further asserted that the petitioner was not gainfully employed during period of
his fictional breaks. It is alleged that the act of the respondent was not only wrong and illegal but
against the provisions of Sections 25-B and 25-G of the Industrial Disputes Act, 1947 as well as
Constitution of India. In accordance with Mool Raj Upadhayay’s case and Rakesh Kumar’s case
the petitioner is being entitled for continuity in service and regularization. It is prayed that the
present claim petition may be allowed and fictional breaks granted to the petitioner since his initial
engagement till date may be declared wrong, illegal and period of fictional breaks may be counted
towards the seniority and continuity in service of the petitioner. It is also prayed that as per Mool
Raj Upadhayay’s case/Rakesh Kumar’s case the services of petitioner may be regularized as well
as eight years policy of H.P. Government along-with other consequential service benefits i.e. back
wages, arrear, compensation etc.

3. In amended reply to the claim petition the respondent has raised preliminary
objections qua maintainability, locus standi, suppression of material facts, petition being barred by
delay and laches and estopple. On merits, it is submitted that as per available record the petitioner
had worked during July, 2005 and August, 2005 on muster roll basis and from 2006 to 2016 on bill
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basis as per availability of work and funds, thereafter the petitioner is still working on
quotations/tender basis. It is asserted that as per mandays chart the petitioner has not completed
240 days in each calendar year. No fictional breaks were given to the petitioner, however the
petitioner used to come and leave the work at his own sweet will and convince. It is asserted that
due to act and conduct of the petitioner he could not be completed 240 days in any calendar year. It
is submitted that the record upto March, 2000 was gutted in fire. The petitioner has never
approached the respondent department, moreover, no fictional breaks were given to the petitioner
but petitioner worked intermittently and used to come and leave the work at his own sweet will and
convenience. It is asserted that as and when the petitioner approached the respondent department
his services were utilized subject to availability of work and funds. It is asserted that the respondent
department had regularized only those daily wagers who have fulfilled the criteria fixed under the
regularization policy of daily wagers. It is asserted that Angat Kumar, Anil Kumar and Brij Lal
were seniors to the applicant/petitioner. It is mentioned that the case of the petitioner is different
and not covered under the judgments of Mool Raj Upadhayay’s case and Rakesh Kumar’s case.
The petitioner was gainfully employed himself as an agriculturist. It is asserted that the petitioner
was intermittent worker who used to come and leave the work at his own sweet will and the
question of violation of any of the provisions of the Industrial Disputes Act, 1947 does not arise.
Other averments made in the petition were denied and it is prayed that petition deserves to be
dismissed.

4. In rejoinder preliminary objections were denied facts stated in the petition are
reasserted and reaffirmed.

5. On the basis of the pleadings of the parties, the following issues were framed for
adjudication and determination:—

1. Whether time to time termination of services of the petitioner during November, 1994
to January, 2016 by the respondent is violation of the provisions contained under the

Act, as alleged? ..OPP (as amended).

2. Ifissue no.l is proved in affirmative, to what service benefits the petitioner is entitled
to? ..OPP.

3. Whether the claim petition is not maintainable, as alleged? ..OPR

4.  Whether the petitioner has no locus standi to file the present case, as alleged? ..OPR

5. Whether the petitioner has not approached this Tribunal with clean hands and has
suppressed the material facts, as alleged? ..OPR.

Relief.

6. In order to prove his case the petitioner has examined Shri Mehar Singh s/o Gorakh
Ram as PW1, Shri Lekh Ram s/o Shri Kanhiya Ram as PW2, Shri Nanak Chand s/o Shri Balak
Ram as PW3 by way of examination-in-chief. Petitioner examined himself by way of affidavit as
PW-4. He also produced on record documents i.e. copy of demand notice Ext. P-1 and copies of
muster rolls Mark-A to Mark-E. The petitioner has also examined one Shri Kuldeep Chand, Dy.
Range/Block Officer, Baldwara Range, Suket Forest Division Sunder Nagar, District Mandi as
PWS5 by way of examination-in-chief. He has also produced on record seniority list Ext. PW5/A,
seniority list upto 31.12.2007 Ext. PW5/B, Mandays chart Ext.PW5/C, regularization order Ext.
PWS5/D, another regularization order Ext. PW5/F, regularization order Ext. PW5/G.
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7. Respondent has examined Shri Rakesh Katoch, presently posted as Deputy
Conservator of Forest, Suket Forest Division, Sundernagar by way of affidavit Ext. RWI/A
wherein he reiterated the facts mentioned in the reply. He also produced on record mandays chart
Ext. RW1/B, copy of GD entry Ext. RW1/C, copy of muster roll Ext. RW1/D, copy of muster roll
Ext. RWI1/E, copy of bills Ext. RW1/F, copy of receipts Ext. RW1/G, copy of quotation Ext.
RWI1/H, copy of bill Ext. RW1/J, copy of bill Ext. RWI1/K, copy of quotation Ext. RWI1/L and
copy of bills and quotations Ext. RW1/M, copy of bills/sanctions and quotations Ext. RW1/N.

8. T have heard the learned Counsel for the petitioner as well as learned Assistant District
Attorney for the respondent at length and records perused.

9. For the reasons to be recorded hereinafter while discussing the issues for
determination, my findings thereon are as under:

Issue No. 1 : Yes

Issue No. 2 : Decided accordingly

Issue No. 3 : No

Issue No. 4 : No

Issue No. 5 : No

Relief. : Claim petition is partly allowed per operative portion of the Award.

REASONS FOR FINDINGS
Issue No. 1

10. The petitioner Prem Lal is asserted in his claim that he was engaged as daily rated
forest worker by Forest Department in Suket Division under Forest Range Baldwara in June, 1993.
He was intentionally granted fictional breaks despite request on his behalf and respondent allowed
his juniors to complete 240 days of work in each calendar year. Respondent asserts that the
petitioner was merely worked for few days since 2006 to 2016. He never worked continuously
completing 240 days in a calendar year and that he was engaged on muster basis as well as bill
basis.

11. PWI1 Mehar Singh states that petitioner had done plantation and fencing work and he
has engaged in the year 1993. He also states that petitioner had worked sometime on bill basis and
sometime on muster roll basis. He admits that the petitioner has worked on muster roll before 2005
and thereafter on bill basis. He denied that petitioner was called by the department only when the
work was available but he asserts that the work was always available with the department. PW2
and PW3 Lekh Ram and Nanak Chand are Pradhan and Forest Mali respectively. These witnesses
have also asserted that petitioner was working in the department since 1993. They both denied that
petitioner had not worked on regular basis but merely on seasonal basis. Petitioner in his cross-
examination has also denied that he worked only w.e.f. July, 2005 to August, 2005 on muster roll
basis and since December, 2006 to 2016 on bill basis. He denied that he had worked with the
department as per availability of work. Petitioner also denied that he used to leave the work at his
own sweet will and convenience. He has denied that he was engaged by department only when the
work and funds available.

12. Contrary to the contention of the respondent that the petitioner was engaged in 2005
only the muster roll. Ext. RW1/D and Ext. RW1/E depicts the employment of petitioner since the
year 1994 i.e. specifically for the month of November, 1994, December, 1994, January, 1995, July,
September and November, 1995. In addition to it there are bills Ext. RW1/F, Ext. RW1/G, Ext.
RWI1/H, Ext. RW1/J, Ext. RW1/K, Ext. RW1/M and Ext.RWI1/N produced by respondent with
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regard to the work done by the petitioner. The consolidation of bills Ext. RW1/F depicts that the
petitioner has worked on bill basis since 2007 till the year 2016. The record of muster roll from the
year 1993 to year 2000 is alleged to have been burnt in fire as is evident from the document Ext.
PW1/B. Despite this the mandays chart Ext. RW1/B from the year 2005 upto year 2016 concerning
the petitioner has been produced on the case file. A careful reading of above documents that since
the year 2005 petitioner was made to work alternatively on bills and muster roll basis clearly with a
view to depriving him of the benefits of continuous service for a period of 240 days of work in a
calendar year. The record prior to the year 2005 is alleged to have been burnt but petitioner has
produced on record muster rolls for the years 1994 and 1995 which are not disputed by the
respondent and depict the employment of the petitioner during that period also. It has been held by
Hon’ble High Court in Ram Singh vs. State of Himachal Pradesh and others in CWP No.789 of
2024, decided on 4.7.2024 has observed in para nos. 5 and 6 as follows:—

“5. Tt is not in dispute that the petitioner is serving with the respondents-Department since
2015 continuously by putting in more than 240 days in each calendar. It appears that in
order to deny such kind of workmen, the benefits of regularization, respondent-State
has come with the nomenclature of “bill basis” but, fact of the matter still remains that
be it a daily wager or a bill basis worker, he is serving the Department regularly
putting in more than 240 days in each calendar.

6. This Court of the considered view that the distinction, which is now being created by
the respondents- Department between a daily wage worker and a bill base worker is
violative of Article 14 of the Constitution of India. Be it a daily wage worker or a bill
base worker, he is rendering the same service to the Department. Therefore, in the
absence of their being any intelligible differentia between a daily wage worker and bill
base worker, the classification that has been made by the Department cannot pass the
touch stone of Article 14 of the Constitution of India”.

13. The respondent has miserably failed to controvert the contention of the petitioner that
he had worked with respondent department since the year 1994, 1995 and continued to work till the
year 2016. The contention of the respondent that the petitioner himself has not completed 240 days
of work in a calendar year is not substantiated from any document/notice or other record produced
by the respondent to show that they had offered work to the petitioner or issued any show cause
notice when the petitioner did not appear for performance of his duties. There is nothing on record
that there was non availability of work and funds. No notification has been produced by the
respondent show that the work in their department is primarily of seasonal nature. This contention
of respondent is further falsified from the seniority list Ext. PW5/A and Ext. PW5/B which clearly
shows that persons employed in the department during years subsequent deployment of the
petitioner have been allowed to complete 240 days of work in a calendar year and also qualified for
being regularized as per the policy of the government. The respondent has hence violated the basic
fundamental rights of the petitioner and also the provisions of the Industrial Disputes Act
applicable to petitioner as a workman. No reason is stated as to why person employed subsequent
to the petitioner was allowed to complete 240 days of work in a calendar year and petitioner was
deprived of the similar benefits. The provisions of fictional breaks in service of the petitioner and
the change of his service condition from muster roll basis/daily wages to bill basis without
mandatory notice amounts to violation of the provisions of the Industrial Disputes Act and unfair
labour practices on the part of the respondent. In these circumstances since the documents of
department show that petitioner had starting work with the respondent since November, 1994, the
time to time breaks in service of Prem Lal (petitioner) from the year November, 1994 to 2016
without complying with the provisions of the Industrial Disputes Act, 1947 was not legal and
justified. Issue no.1 is accordingly decided in the favour of the petitioner.
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Issue No. 2

14. It has been proved from the evidence on the case file that the petitioner had started
working with respondent since November, 1994 and continuously worked till 2016. The respondent
has however failed to confirm the work charge status on the petitioner and other consequential
benefits considering the length of his services. As described while deciding issue no.1 above the
fictional breaks intentionally provided by respondent in the continuous service of the petitioner
from 1994 onwards the period of fictional break is liable to be condoned. The petitioner is entitled
for continuity in service, seniority and conferment of work charge status of regularization of service
from the date of completion of 8 years w.e.f initial appointment i.e. November, 1994 with
consequential benefits except back wages. The petitioner is entitled compensation to the tune of Rs.
2 lakh along with interest 9% in lieu of back wages. Issue No. 2 is accordingly decided in the
favour of the petitioner.

Issues No. 3,4 and 5

15. The onus of proving these issues was on the respondent. The respondent has not been
able to produce record pertaining to the actual employment of the petitioner since the year 1994 in
a complete manner. The documents as well as oral statements of witnesses clearly points toward the
fact that petitioner was in continued service with the respondent since the year 1994 with a period
of fictional breaks liable to be condoned. Thus the present claim is maintainable, petitioner has the
locus standi to file the present claim petition and there are no evidence on record to show that the
petitioner has suppressed the material facts from the court. Hence all these issues are decided in the
favour of the petitioner and against the respondent.

RELIEF

16. In view of my discussion on the issues no. 1 to 5 above, the claim petition succeeds
and is partly allowed. The petitioner shall be considered to be in a continuous service as daily
wager from November, 1994 onwards. The petitioner is entitled for continuity in service, seniority
and conferment of work charge status of regularization of service from the date of completion of 8
years w.e.f. initial appointment i.e. November, 1994 with consequential benefits except back wages.
The petitioner is entitled compensation to the tune of Rs. 2 lakh along with interest 9% in lieu of
back wages. Parties are left to bear their costs.

17. The reference is answered in aforesaid terms. A copy of this Award be sent to the
appropriate Government for publication in the official gazette. File after due completion be
consigned to the Record Room.

Announced in the open Court today, this 28" day of February, 2025.

Sd/-

(Parveen Chauhan)

Presiding Judge,

Labour Court-cum-Industrial Tribunal,
Kangra at Dharamshala, H.P.
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IN THE COURT OF PARVEEN CHAUHAN, PRESIDING JUDGE, LABOUR COURT-
CUM-INDUSTRIAL TRIBUNAL, KANGRA AT DHARAMSHALA (H.P.)

Reference No. : 19/2019
Date of Institution : 25.2.2019
Date of Decision : 28.02.2025

Shri Sanjeev Kumar s/o Shri Lekh Ram, r/o Village Lakhyan, P.O. Baldwara, Tehsil
Baldwara, District Mandi, H.P. ...Petitioner.

Versus

The Divisional Forest Officer, Suket Forest Division, Sunder Nagar, District Mandi, H.P.
...Respondent.

Reference under Section 10 (1) of the Industrial Disputes Act, 1947

For the Petitioner : Sh. S.K. Sharma, Ld. Adv.
For Respondent : Ms. Shaveta Ji, Ld. ADA
AWARD

The following industrial disputes has been received by this court for the purpose of
adjudication from the appropriate authority/Joint Labour Commissioner:

“Whether time to time termination of daily wages/bill basis services of Shri Sanjeev Kumar
s/o Shri Lekh Ram, r/o Village Lakhyan, P.O. Baldwara, Tehsil Baldwara, District Mandi,
H.P. during April, 2000 to February, 2016 by the Divisional Forest Officer, Suket Forest
Division, Sunder Nagar, District Mandi, H.P., without complying with the provisions of the
Industrial Disputes Act, 1947, is legal and justified? If not, what amount of back wages,
seniority, past service benefits and compensation the above worker is entitled to from the
above employer?”

2. After receipt of above reference, a corrigendum reference dated 16" January, 2020 has
been received from the appropriate government for adjudication which reads as follows:—

“Whereas, a reference has been made to the Ld. Labour Court-cum-Industrial Tribunal,
Dharamshala, District Kangra, H.P. vide notification of even no. dated 21-01-2019 for legal
adjudication. However, inadvertently the correct facts could not be mentioned about the
date of time to time termination of the workman in the said notification. Therefore, the date
of time to time termination of the workman may be read as “year, 1995 to February, 2016”
instead of “April, 2000 to February, 2016” as alleged by workman™

3. The brief facts as stated in the amended claim petition are that the petitioner was
engaged on daily waged forest worker by the forest department in its Suket Forest Division under
Forest Range Baldwara in June, 1993 and he being granted fictional breaks by the department w.e.f.
his initial engagement till date. It is alleged that the respondent has wrongly and illegally granted
fictional breaks to the applicant/petitioner. However at the same time the department had allowed
juniors to the petitioner to complete 240 days in each calendar year. While granting fictional breaks
to the petitioner at the same time juniors to the petitioner namely Bhoop Singh, Khem Singh,
Roshan Lal, Piru Ram, Judhya Devi, Leela Dhar, Nand Lal, Jai Ram, Sita Devi, Jaiwanti, Vidya
Sagar, Bego Ram. Duni Chand, Virender Kumar, Angat Kumar, Anil Kumar and Brij Lal were
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allowed to complete 240 days in each calendar year. During the said fictional breaks period the
petitioner had requested the respondent department not to grant him fictional breaks but the
respondent department lingered on the matter on one pretext or other and continuously granted
fictional breaks to the petitioner since his initial engagement till date. The petitioner visited the
office of respondent number of times and requested to count his fictional breaks period towards his
seniority but the respondent lingered on the matter and finally on 23.9.2017 has refused to admit
the claim of the petitioner. It is asserted that the services of many juniors to the petitioner had been
regularized by the department including one Shri Angat Kumar, Anil Kumar and Brij Lal, however
the petitioner is entitled for regularization in terms of Mool Raj Upadhayay’s case since had he not
granted fictional breaks in the year 1993 he might have completed 240 days in a calendar year of
1993 ie. before 31.12.1993. It is asserted that the case of the petitioner also covered under
judgment passed by Hon’ble High Court of Himachal Pradesh in CWP No0.2735/2010 titled as
Rakesh Kumar vs. State of H.P. & Ors. decided on 20.7.2010 as well as eight years policy of the
Government. It is further asserted that the petitioner was not gainfully employed during period of
his fictional breaks. It is alleged that the act of the respondent was not only wrong and illegal but
against the provisions of Sections 25-B and 25-G of the Industrial Disputes Act, 1947 as well as
Constitution of India. In accordance with Mool Raj Upadhayay’s case and Rakesh Kumar’s case
the petitioner is entitled for continuity in service and regularization. It is prayed that the present
claim petition may be allowed and fictional breaks granted to the petitioner since his initial
engagement till date may be declared wrong, illegal and period of fictional breaks may be counted
towards the seniority and continuity in service of the petitioner. It is also prayed that as per Mool
Raj Upadhayay’s case/Rakesh Kumar’s case the services of petitioner may be regularized as well
as eight years policy of H.P. Government alongwith other consequential service benefits i.e. back
wages, arrear, compensation etc.

3. In amended reply to the claim petition the respondent has raised preliminary objections
qua maintainability, locus standi, suppression of material facts, petition being barred by delay and
laches and estopple. On merits, it is submitted that as per available record the petitioner had worked
w.e.f. April, 2000 to December, 2005 on muster roll basis and from 2006 to 2016 on bill basis as
per availability of work and funds, thereafter the petitioner is still working on quotations/tender
basis. It is asserted that as per mandays chart the petitioner has not completed 240 days in each
calendar year. No fictional breaks were given to the petitioner, however the petitioner used to come
and leave the work at his own sweet will and convenience. It is asserted that due to act and conduct
of the petitioner he could not complete 240 days in any calendar year. It is submitted that the record
upto March, 2000 was gutted in fire. The petitioner has never approached the respondent
department, moreover, no fictional breaks were given to the petitioner but petitioner worked
intermittently and used to come and leave the work at his own sweet will and convenience. It is
asserted that as and when the petitioner approached the respondent department his services were
utilized subject to availability of work and funds. It is asserted that the respondent department had
regularized only those daily wagers who have fulfilled the criteria fixed under the regularization
policy of daily wagers. It is asserted that Angat Kumar, Anil Kumar and Brij Lal were seniors to
the applicant/petitioner. It is mentioned that the case of the petitioner is different and not covered
under the judgments of Mool Raj Upadhayay’s case and Rakesh Kumar’s case. The petitioner had
gainfully employed himself as an agriculturist. It is asserted that the petitioner was intermittent
worker who used to come and leave the work at his own sweet will and the question of violation of
any of the provisions of the Industrial Disputes Act, 1947 does not arise. Other averments made in
the petition were denied and it is prayed that petition deserves to be dismissed.

4. In rejoinder preliminary objections were denied facts stated in the petition are
reasserted and reaffirmed.
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5. On the basis of the pleadings of the parties, the following issues were framed for
adjudication and determination:—

1. Whether time to time termination of services of the petitioner during November, 1994
to January, 2016 by the respondent is violation of the provisions contained under the

Act, as alleged? ..OPP (as amended).

2. Ifissue no.l is proved in affirmative, to what service benefits the petitioner is entitled
to? ..OPP.

3. Whether the claim petition is not maintainable, as alleged? ..OPR.

4.  Whether the petitioner has no locus standi to file the present case, as alleged? ..OPR.

5. Whether the petitioner has not approached this Tribunal with clean hands and has
suppressed the material facts, as alleged? ..OPR.

Relief.

6. In order to prove his case the petitioner has examined Shri Brij Lal s/o Sh. Nand Lal as
PW1, Shri Mehar Singh s/o Sh. Gorakh Ram as PW2, Shri Nanak Chand s/o Shri Balak Ram as
PW3 by way of examination-in-chief. Petitioner examined himself by way of affidavit as PW-4. He
also produced on record documents i.e. copy of demand notice Ext. P-1 and copies of muster rolls
Mark-A to Mark-H. The petitioner has also examined one Shri Kuldeep Chand, Dy. Range/Block
Officer, Baldwara Range, Suket Forest Division Sunder Nagar, District Mandi as PW5 by way of
examination-in-chief. He has also produced on record seniority list Ext. PW5/A, seniority list upto
31.12.2007 Ext. PW5/B, Mandays chart Ext.PW5/C, regularization order Ext. PW5/D, another
regularization order Ext. PWS5/F, regularization order Ext. PW5/G.

7. Respondent has examined Shri Rakesh Katoch, presently posted as Deputy
Conservator of Forest, Suket Forest Division, Sundernagar by way of affidavit Ext. RWI/A
wherein he reiterated the facts mentioned in the reply. He also produced on record copy of mandays
chart Ext. RW1/B, copy of GD Entry Ext. RW1/C, copy of bills/sanctions & quotations Ext.
RWI1/D (169 pages).

8. T have heard the learned Counsel for the petitioner as well as learned Assistant District
Attorney for the respondent at length and records perused.

9. For the reasons to be recorded hereinafter while discussing the issues for
determination, my findings thereon are as under:

Issue No. 1 :Yes

Issue No. 2 : Decided accordingly

Issue No. 3 : No

Issue No. 4 : No

Issue No. 5 : No

Relief. : Claim petition is partly allowed per operative portion of the

Award.
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REASONS FOR FINDINGS

Issue No. 1

10. The petitioner Sanjeev Kumar is asserted in his claim that he was engaged as daily
waged forest worker by Forest Department in Suket Division under Forest Range Baldwara in
January, 1993. He was intentionally granted fictional breaks despite request on his behalf and
respondent allowed his juniors to complete 240 days of work in each calendar year. Respondent
asserts that the petitioner was merely worked for few days since April, 2000 to December, 2005 on
muster roll basis and from 2006 to 2016 on bill basis. He never worked continuously completing
240 days in a calendar year and that he was engaged on muster basis as well as bill basis.

11. The petitioner has examined various oral witnesses in order to prove that his
employment with the respondent is continuous. PW1 Brij Lal has stated on oath that his house is
located near forest nursery of the respondent and the petitioner is working there since the year
1998. He has expressed his ignorance to the suggestion that the petitioner was working on bill basis
only. PW2 Shri Mehar Singh is forest worker since 1982. He states on oath that petitioner used to
work during plantation and fencing season since 1993. According to him he saw petitioner working
in Bhambla block and he (PW2) was regularized on 1.1.1998. He denied that petitioner used to
work on bill basis only and according to him sometime on bill basis and sometime on muster roll
basis. He also admits that before 2005 the petitioner was working on muster roll only. He denied
that the petitioner was called only when the work was available but emphasized that the work was
always available with the department. PW3 Shri Nanak Chand, Forest Mali has stated that
petitioner was known to him and he worked in the forest department. He also worked with forest
department. He supervised the work and also the work of petitioner. According to him petitioner
had continuously worked with the department. He has denied that petitioner worked on bill basis in
interval when the work was available however asserted that the petitioner has worked on muster
roll basis as well as bill basis. Petitioner has submitted in his statement that he worked with the
department from 1993 and also worked w.e.f. April, 2000 to December, 2005 on muster roll basis.
From the year 2006 to 2016 petitioner worked on bill basis. He denied that he used to leave the
work at his own sweet will and convenience. He denied that he was engaged only when the work
and funds were available but asserted that work was available throughout the year. Contrary to the
contention of the respondent that the petitioner worked in the year 2000 only, the muster rolls Ext.
P1 to P8 which are admitted to be issued by the respondent department clearly show that the
petitioner was initially appointed in April, 1995. Thereafter upto 1999 he has worked on muster roll
basis at different intervals. The muster roll subsequent to the year 1999 upto 2016 is Ext. RW1/B
along-with bills Ext. RW1/D (169 pages) depict that the petitioner is working on muster roll basis
and bill basis continuously upto 2016. Though respondent has pleaded that vide rapat Ext. RW1/C
record prior to year 2000 has been destroyed but a careful reading of mandays chart Ext. P1 to P8
shows that since 1995 petitioner was made to work on muster roll basis only upto 2000 and
thereafter he was made to work alternatively on bill basis and muster basis clearly with a view to
deprive benefits of continuous employment and completion of 240 days of work in a calendar year.
It has been held by Hon’ble High Court of H.P. in Ram Singh vs. State of Himachal Pradesh
and others in CWP No.789 of 2024, decided on 4.7.2024 has observed in para nos. 5 and 6 as
follows:—

“5. It is not in dispute that the petitioner is serving with the respondents Department since
2015 continuously by putting in more than 240 days in each calendar. It appears that in
order to deny such kind of workmen, the benefits of regularization, respondent State
has come with the nomenclature of “bill basis” but, fact of the matter still remains that
be it a daily wager or a bill basis worker, he is serving the Department regularly
putting in more than 240 days in each calendar.
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6. This Court of the considered view that the distinction, which is now being created by
the respondents Department between a daily wage worker and a bill base worker is
violative of Article 14 of the Constitution of India. Be it a daily wage worker or a bill
base worker, he is rendering the same service to the Department. Therefore, in the
absence of their being any intelligible differentia between a daily wage worker and bill
base worker, the classification that has been made by the Department cannot pass the
touch stone of Article 14 of the Constitution of India”.

13. The respondent has miserably failed to controvert the contention of the petitioner that
he had worked with respondent department since the year 1995 and continued to work till the year
2016. The contention of the respondent that the petitioner himself has not completed 240 days of
work in a calendar year is not substantiated from any document/notice or other record produced by
the respondent to show that they had offered work to the petitioner or issued any show cause notice
when the petitioner did not appear for performance of his duties. There is nothing on record that
there was non-availability of work and funds. No notification has been produced by the respondent
show that the work in their department is primarily of seasonal nature. This contention of
respondent is further falsified from the seniority list Ext. PW5/A and Ext. PW5/B which clearly
shows that persons employed in the department during years subsequent deployment of the
petitioner have been allowed to complete 240 days of work in a calendar year and also qualified for
being regularized as per the policy of the government. The respondent has hence violated the basic
fundamental rights of the petitioner and also the provisions of the Industrial Disputes Act
applicable to petitioner as a workman. No reason is stated as to why person employed subsequent
to the petitioner was allowed to complete 240 days of work in a calendar year and petitioner was
deprived of the similar benefits. The provisions of fictional breaks in service of the petitioner and
the change of his service condition from muster roll basis/daily wages to bill basis without
mandatory notice amounts to violation of the provisions of the Industrial Disputes Act and unfair
labour practices on the part of the respondent. In these circumstances since the department show
that petitioner had starting work with the respondent since the year 1995, the time to time breaks in
service of Sanjeev Kumar (petitioner) from the year 1995 to 2016 without complying with the
provisions of the Industrial Disputes Act, 1947 was not legal and justified. Issue no.1 is accordingly
decided in the favour of the petitioner.

Issue No. 2

14. It has been proved from the evidence on the case file that the petitioner had started
working with respondent since the year 1995 and continuously worked till 2016. The respondent
has however failed to confirm the work charge status on the petitioner and other consequential
benefits considering the length of his services. As described while deciding issue no.1 above the
fictional breaks intentionally provided by respondent in the continuous service of the petitioner
from 1995 onwards the period of fictional break is liable to be condoned. The petitioner is entitled
for continuity in service, seniority and conferment of work charge status of regularization of service
from the date of completion of 8 years w.e.f initial appointment in the year 1995 with
consequential benefits except back wages. The petitioner is entitled compensation to the tune of
Rs.2 lakh along with interest 9% in lieu of back wages. Issue No. 2 is accordingly decided in the
favour of the petitioner.

Issues No. 3,4 and 5

15. The onus of proving these issues was on the respondent. The respondent has not been
able to produce record pertaining to the actual employment of the petitioner since the year 1995 in
a complete manner. The documents as well as oral statements of witnesses clearly points toward the
fact that petitioner was in continued service with the respondent since the year 1995 with a period
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of fictional breaks liable to be condoned. Thus the present claim is maintainable, petitioner has the
locus standi to file the present claim petition and there are no evidence on record to show that the
petitioner has suppressed the material facts from the court. Hence all these issues are decided in the
favour of the petitioner and against the respondent.

RELIEF

16. In view of my discussion on the issues no. 1 to 5 above, the claim petition succeeds
and is partly allowed. The petitioner shall be considered to be in a continuous service as daily
wager from the year 1995 onwards. The petitioner is entitled for continuity in service, seniority and
conferment of work charge status of regularization of service from the date of completion of 8
years w.e.f. initial appointment in the year 1995 with consequential benefits except back wages.
The petitioner is entitled compensation to the tune of Rs. 2 lakh along-with interest 9% in lieu of
back wages. Parties are left to bear their costs.

17. The reference is answered in aforesaid terms. A copy of this Award be sent to the
appropriate Government for publication in the official gazette. File after due completion be
consigned to the Record Room.

Announced in the open Court today, this 28" day of February, 2025.

Sd/-

(Parveen Chauhan),

Presiding Judge,

Labour Court-cam-Industrial Tribunal,
Kangra at Dharamshala, H.P.

IN THE COURT OF PARVEEN CHAUHAN, PRESIDING JUDGE, LABOUR COURT-
CUM-INDUSTRIAL TRIBUNAL, KANGRA AT DHARAMSHALA (H.P.)

Reference No. : 01/2020
Date of Institution : 04.01.2020
Date of Decision : 28.02.2025

Shri Pawan Kumar s/o Shri Rup Lal, r/o Village Bharnal, P.O. Dhalwan, Tehsil Baldwara,
District Mandi, H.P. ...Petitioner.

Versus

The Divisional Forest Officer, Suket Forest Division, Sunder Nagar, District Mandi, H.P.
...Respondent.

Reference under Section 10 (1) of the Industrial Disputes Act, 1947

For the Petitioner : Sh. S.K. Sharma, L.d. Adv.
For Respondent : Ms. Shaveta Ji, Ld. ADA
AWARD

The following industrial disputes has been received by this court for the purpose of
adjudication from the appropriate authority/Deputy Labour Commissioner.
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“Whether time to time termination of services of Shri Pawan Kumar s/o Shri RupLal, r/o0
Village Bharnal, P.O. Dhalwan, Tehsil Baldwara, District Mandi, H.P. by the Divisional
Forest Officer, Suket Forest Division, Sunder Nagar, District Mandi, H.P. during January,
2003 to June, 2015 and finally during July, 2015, without complying with the provisions of
the Industrial Disputes Act, 1947, is legal and justified? If not, what amount of back wages,
seniority, past service benefits and compensation the above worker is entitled to from the
above employer?”’

2. After receipt of above reference, a corrigendum reference dated 14™ July, 2021 has
been received from the appropriate government for adjudication which reads as follows:—

“Whereas, a reference has been made to the Ld. Labour Court-cum-Industrial Tribunal,
Kangra at Dharamshala, District Kangra, H.P. vide notification of even no. dated 19-11-
2019 for legal adjudication. However, inadvertently the correct facts could not be
mentioned about the date of time to time termination of the workman in the said
notification. Therefore, the date of time to time termination of the workman may be read as
“January, 1997 to June, 2015” instead of “January, 2003 to June, 2015” as alleged by
workman”.

3. The brief facts as stated in the claim petition are that the petitioner was engaged on
daily waged forest worker by the forest department in its Suket Forest Division under Forest Range
Baldwara in January, 1995 and the petitioner was granted fictional breaks by the department w.e.f.
his initial engagement till 30.6.2015 and on 30.6.2015 the petitioner was wrongly and illegally
retrenched/terminated by the department. However at the same time the department had allowed
juniors to the petitioner to complete 240 days in each calendar year. While granting fictional breaks
to the petitioner at the same time juniors to the petitioner namely Bhup Singh, Khem Singh, Roshan
Lal, Piru Ram, Judhya Devi, Leela Dhar, Nand Lal, Jai Ram, Sita Devi, Jaiwanti, Vidya Sagar,
Bego Ram. Duni Chand, Virender Kumr, Angat Kumar, Anil Kumar and Brij Lal were allowed to
complete 240 days in each calendar year. During the said fictional breaks period the petitioner had
requested the respondent department not to grant him fictional breaks but the respondent
department lingered on the matter on one pretext or other and continuously granted fictional breaks
to the petitioner since his initial engagement till date. The petitioner visited the office of respondent
number of times and requested to count his fictional breaks period towards his seniority but the
respondent lingered on the matter and finally refused to admit the claim of the petitioner. It is
asserted that the services of many juniors to the petitioner had been regularized by the department,
however the petitioner is entitled for regularization in terms of Mool Raj Upadhayay’s case since
had he not granted fictional breaks in the year 1997 to the year 2015 he might have completed ten
years of continuous service in January, 2007. It is asserted that the case of the petitioner also
covered under judgment passed by Hon’ble High Court of Himachal Pradesh in CWP No.
2735/2010 titled as Rakesh Kumar vs. State of H.P. & Ors. decided on 28.7.2010 as well as eight
years policy of the Government. It is further asserted that the petitioner was not gainfully employed
during period of his fictional breaks. It is submitted that the petitioner is entitled for regularization
from the date when his juniors were regularized. It is further submitted that after his final
termination w.e.f. 30.6.2015 the petitioner had visited the office of respondent many times and
requested for his re-engagement but of no avail. It is asserted that after termination of services of
the petitioner he was not gainfully employed anywhere and he is unemployed till date having no
source of income as well as his family is facing foods scarcity. It is prayed that the present claim
petition may be allowed and fictional breaks granted to the petitioner since his initial engagement
i.e. January, 1997 upto 30.6.2015 and hsi retrenchment/termination w.e.f. 30.6.2015 may be
declared wrong, illegal and petitioner be reinstated forthwith along-with other consequential
service benefits and period of fictional breaks may be counted towards the seniority and continuity
in service of the petitioner. It is also prayed that as per Rakesh Kumar’s case or as per eight years
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policy of the Government or from the date of regularization of juniors along-with back wages,
arrears, compensation etc.

3. In reply to the claim petition the respondent has raised preliminary objections qua
maintainability, locus standi, suppression of material facts, petition being barred by delay and
laches and estopple. On merits, it is submitted that as per available record the petitioner had
presented himself for work to the concerned Beat Forest Guar, Baldwara Forest Range for available
works/fund during January, 2003 as per record available and had worked intermittently with the
respondent department upto 6/2015. It is denied that the applicant/petitioner was engaged as daily
wage forest worker from January, 1997. It is asserted that as per mandays chart the petitioner has
not completed 240 days in each calendar year. No fictional breaks were given to the petitioner,
however the petitioner used to come and leave the work at his own sweet will and convenience. It
is asserted that due to act and conduct of the petitioner he could not complete 240 days in any
calendar year. It is denied that juniors to the petitioner were allowed to complete 240 days in each
calendar year. It is submitted that the record upto March, 2000 was gutted in fire. The petitioner has
never approached the respondent department, moreover, no fictional breaks were given to the
petitioner but petitioner worked intermittently and used to come and leave the work at his own
sweet will and convenience. It is asserted that as and when the petitioner approached the respondent
department his services were utilized subject to availability of work and funds. It is asserted that the
respondent department had regularized only those daily wagers who have fulfilled the criteria fixed
under the regularization policy of daily wagers. No fictional breaks were given to the petitioner
however the petitioner had left the work at his own sweet will and convenience. It is mentioned
that the case of the petitioner is not covered under the judgment of Rakesh Kumar’s case. The
petitioner had gainfully employed himself as an agriculturist. It is asserted that the petitioner had
intermittently worked who used to come and leave the work at his own sweet will and the question
of violation of any of the provisions of the Industrial Disputes Act, 1947 does not arise. Other
averments made in the petition were denied and it is prayed that petition deserves to be dismissed.

4. In rejoinder preliminary objections were denied facts stated in the petition are
reasserted and reaffirmed.

5. On the basis of the pleadings of the parties, the following issues were framed for
adjudication and determination:—

1. Whether time to time termination of services of the petitioner during January, 1997 to
June, 2015 and finally during July, 2015 by the respondent is violation of the

provisions contained under the Act, as alleged? ..OPP.

2. Ifissue no.l is proved in affirmative, to what relief, the petitioner is entitled to?
..OPP.

3. Whether the claim petition is not maintainable, as alleged? ..OPR.

4. Whether the petitioner has no locus standi to file the present case, as alleged? ..OPR.

5. Whether the petitioner has not come to this Court with clean hands and has suppressed
the material facts, as alleged? ..OPR.

6.  Whether the claim petition is barred by delay and latches, as alleged? ..OPR.

Relief.
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6. In order to prove his case the petitioner has examined Shri Pawan Kumar s/o Shri
Srikrishan as PW1, Shri Mehar Singh s/o Shri Gorakh Ram as PW2, Shri Nanak Chand s/o Shri
Balak Ram as PW3 by way of examination-in-chief. Petitioner examined himself by way of
affidavit as PW-4. He also produced on record documents i.e. copy of demand notice Ext. P-1 and
copies of muster rolls Mark-A and Mark-B. The petitioner has also examined one Shri Kuldeep
Chand, Dy. Range/Block Officer, Baldwara Range, Suket Forest Division Sunder Nagar, District
Mandi as PWS5 by way of examination-in-chief. He has also produced on record seniority list Ext.
PWS5/A, seniority list upto 31.12.2007 Ext. PWS5/B, Mandays chart Ext.PW5/C, regularization order
Ext. PW5/D, another regularization order Ext. PWS5/F, regularization order Ext. PWS5/G.

7. Respondent has examined Shri Rakesh Katoch, presently posted as Deputy
Conservator of Forest, Suket Forest Division, Sundernagar by way of affidavit Ext. RWI/A
wherein he reiterated the facts mentioned in the reply. He also produced on record mandays chart
Ext. RW1/B, copy of GD entry Ext. RW1/C, copy of loss report Ext. RW1/D, copy of mandays
chart of Pawan Kumar Ext. RW1/E and copy of bills/sanctions and quotations Ext. RW1/F.

8. T have heard the learned Counsel for the petitioner as well as learned Assistant District
Attorney for the respondent at length and records perused.

9. For the reasons to be recorded hereinafter while discussing the issues for
determination, my findings thereon are as under:

Issue No. 1 :Yes
Issue No. 2 : Decided accordingly
Issue No. 3 : No
Issue No. 4 : No
Issue No. 5 : No
Relief. : Claim petition is partly allowed per operative portion of the
Award.
REASONS FOR FINDINGS
Issue No. 1

10. The petitioner Pawan Kumar has asserted in his claim that he was engaged as daily
rated forest worker by Forest Department in Suket Division under Forest Range Baldwara in
January, 1993. He was intentionally granted fictional breaks despite request on his behalf and
respondent allowed his juniors to complete 240 days of work in each calendar year. Respondent
asserts that the petitioner was merely worked for few days since January, 2003 to 2015. He never
worked continuously completing 240 days in a calendar year and that he was engaged on muster
basis as well as bill basis.

11. PW1 Pawan Kumar s/o Shri Srikrishan has deposed on oath that he is shopkeeper
having a shop at Dhalwan. He states that petitioner had worked in guardkhana in the office of forest
guard from 1997 to 2015 doing plantation work. He has shown his ignorance to the suggestion that
petitioner had merely worked on bill basis. PW2 Shri Mehar Singh is forest worker in Baldwara
range since 1982. He states that petitioner used to work during plantation and fencing season since
1997. He personally saw the petitioner working at Bhambla block. According to him he had seen
the petitioner working regularly from 1.1.1998 till date. He denied that petitioner worked only on
bill basis but asserts that petitioner worked on bill basis as well as muster roll basis. He admits that
before year 2005 petitioner worked on muster roll basis and thereafter on bill basis. He has denied
that petitioner was called by respondent only when the work and funds were available but he has
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added that the work was always available with the respondent. Similarly PW3 Shri Nanak Chand,
forest mali also stated that the petitioner used to work in forest department continuously. He also
states that the petitioner worked on muster roll basis as well as bill basis. The petitioner Pawan
Kumar in his statement has mentioned that he was engaged in the year 1997 and continuously
worked with the respondent till 2015. He denied that he was not given fictional breaks by the
respondent. He also denied that he used to leave the work at his convenience and was engaged only
when the work and funds were available.

12. Contrary to the contention of the respondent that petitioner was engaged in the year
2003 the muster roll Ext. P1 for February, 1998 and Ext. P2 for March, 1998 alongwith muster rolls
Ext. RW1/B from the year 2003 to 2015 depict the employment of petitioner since the year 1998.
These documents i.e. muster rolls and bills upto 2015 depcit that the petitioner had been working
continuously till 2015. The record of muster roll before the year 2000 is alleged to be burnt in the
fire vide Ext. RW1/C and Ext. RW1/D however the mandays chart Ext. P1 pertaining to February,
1998 and Ext. P2 pertaining to March 1998 have not been disputed by the respondent which clearly
indicates that initially the petitioner was put to work by the respondent in February, 1997. It has
been held by Hon’ble High Court of H.P. in Ram Singh vs. State of Himachal Pradesh and
others in CWP No.789 of 2024, decided on 4.7.2024 has observed in para nos. 5 and 6 as
follows:—

“5. It is not in dispute that the petitioner is serving with the respondents-Department since
2015 continuously by putting in more than 240 days in each calendar. It appears that in
order to deny such kind of workmen, the benefits of regularization, respondent-State
has come with the nomenclature of “bill basis” but, fact of the matter still remains that
be it a daily wager or a bill basis worker, he is serving the Department regularly
putting in more than 240 days in each calendar.

6. This Court of the considered view that the distinction, which is now being created by
the respondents Department between a daily wage worker and a bill base worker is violative of
Article 14 of the Constitution of India. Be it a daily wage worker or a bill base worker, he is
rendering the same service to the Department. Therefore, in the absence of their being any
intelligible differentia between a daily wage worker and bill base worker, the classification that has
been made by the Department cannot pass the touch stone of Article 14 of the Constitution of
India”.

13. The respondent has miserably failed to controvert the contention of the petitioner that
he had worked with respondent department since February 1998 and continued to work till the year
2015. The contention of the respondent that the petitioner himself has not completed 240 days of
work in a calendar year is not substantiated from any document/notice or other record produced by
the respondent to show that they had offered work to the petitioner or issued any show cause notice
when the petitioner did not appear for performance of his duties. There is nothing on record that
there was non availability of work and funds. No notification has been produced by the respondent
show that the work in their department is primarily of seasonal nature. This contention of
respondent is further falsified from the seniority list Ext. PW5/A and Ext. PW5/B which clearly
shows that persons employed in the department during years subsequent to deployment of the
petitioner have been allowed to complete 240 days of work in a calendar year and also qualified for
being regularized as per the policy of the government. The respondent has hence violated the basic
fundamental rights of the petitioner and also the provisions of the Industrial Disputes Act
applicable to petitioner as a workman. No reason is stated as to why person employed subsequent
to the petitioner allowed to complete 240 days of work in a calendar year and petitioner was
deprived of the similar benefits. The provisions of fictional breaks in service of the petitioner and
the change of his service condition from muster roll basis/daily wages to bill basis without



1552 IoTuF, AT USY, 05 HS, 2025 /15 d9Rd, 1947

mandatory notice amounts to violation of the provisions of the Industrial Disputes Act and unfair
labour practices on the part of the respondent. In these circumstances since the record of
department show that petitioner had starting work with the respondent since February, 1997, the
time to time breaks in service of Pawan Kumar (petitioner) from the year February, 1997 to June,
2015 and finally terminated in July, 2015 without complying with the provisions of the Industrial
Disputes Act, 1947 was not legal and justified. Issue no.l is accordingly decided in the favour of
the petitioner.

Issue No. 2

14. It has been proved from the evidence on the case file that the petitioner had started
working with respondent since February, 1998 and continuously worked till 2015. The respondent
has however failed to confirm the work charge status on the petitioner and other consequential
benefits considering the length of his services. As described while deciding issue no.l above the
fictional breaks intentionally provided by respondent in the continuous service of the petitioner
from 1998 onwards the period of fictional break is liable to be condoned. The petitioner is entitled
for reinstatement in service along-with continuity in service, seniority and conferment of work
charge status of regularization of service from the date of completion of 8 years w.e.f initial
appointment i.e. February, 1998 with consequential benefits except back wages. The petitioner is
entitled compensation to the tune of Rs. 2 lakh along with interest 9% in lieu of back wages. Issue
No.2 is accordingly decided in the favour of the petitioner.

Issues No. 3,4 and 5

15. The onus of proving these issues on the respondent. The respondent has not been able
to produce on records pertaining to the actual employment of the petitioner since the year 1998 in a
complete manner. The documents as well as oral statements of witnesses clearly points toward the
fact that petitioner was continued in service with the respondent since the year 1998 with a period
of fictional breaks liable to be condoned. Thus the present claim is maintainable, petitioner has the
locus standi to file the present claim petition and there are no evidence on record to show that the
petitioner has suppressed the material facts from the court. Hence all these issues are decided in the
favour of the petitioner and against the respondent.

RELIEF

16. In view of my discussion on the issues no. 1 to 5 above, the claim petition succeeds
and is partly allowed. The petitioner shall be considered to be in a continuous service as daily
wager from February, 1998 onwards. The petitioner is entitled for reinstatement in service along-
with continuity in service, seniority and conferment of work charge status of regularization of
service from the date of completion of 8 years w.e.f. initial appointment i.e. February, 1998 with
consequential benefits except back wages. The petitioner is entitled compensation to the tune of
Rs.2 lakh along with interest 9% in lieu of back wages. Parties are left to bear their costs.

17. The reference is answered in aforesaid terms. A copy of this Award be sent to the
appropriate Government for publication in the official gazette. File after due completion be
consigned to the Record Room.

Announced in the open Court today, this 28" day of February, 2025.

Sd/-

(Parveen Chauhan)

Presiding Judge,

Labour Court-cum-Industrial Tribunal,
Kangra at Dharamshala, H.P.
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IN THE COURT OF PARVEEN CHAUHAN, PRESIDING JUDGE, LABOUR COURT-

H.P.

H.P.

CUM-INDUSTRIAL TRIBUNAL, KANGRA AT DHARAMSHALA (H.P.)
Reference No. : 11/2023
Date of Institution : 25.3.2023
Date of Decision : 28.02.2025

1.  Shri Vyas Dev s/o Shri Chain Lal, r/o Village Bhakanu, P.O. Jhulara, Tehsil & District Chamba,

2. Shri Chaman Singh s/o Alam Ram, r/o Village Sukretha, P.O. Jhulara, Tehsil & District Chamba,

3. ShriSanju s/o Shri Chatro, r/o Village Bhatka, P.O. Jhulara, Tehsil & District Chamba, H.P.
..Petitioners.

Versus

The Divisional Forest Officer, Forest Division Chamba, District Chamba, H.P.
..Respondent.

Reference under Section 10 (1) of the Industrial Disputes Act, 1947

For the Petitioner(s) : Sh. O.P. Bhardwaj, Ld. Adv.
For Respondent : Sh. D.K. Thakur, Ld. ADA
AWARD

The following industrial disputes has been received by this court for the purpose of

adjudication from the appropriate authority/Deputy Labour Commissioner.

“Whether the action of the employer i.e. the Divisional Forest Officer, Forest Division
Chamba, District Chamba, H.P. to give fictional breaks in services to workmen from time to
time, to change their service conditions from daily wage workers to bill basis during the
year, 2014 to till the date of raising demand notice by the workmen (1) Shri Vyas Dev s/o
Shri Chain Lal, r/o Village Bhakanu, P.O. Jhulara, Tehsil & District Chamba, H.P. (2) Shri
Chaman Singh s/o Shri Alam Singh, r/o Village Sukretha, P.O. Jhulara, Tehsil & District
Chamba, H.P. (3) Shri Sanju s/o Shri Chatro, r/o Village Bhatka, P.O. Jhulara, Tehsil &
District Chamba, H.P., without complying with the provisions of the Industrial Disputes
Act, 1947, as alleged by the workmen, is legal and justified? If not, from which date what
relief of seniority, regularization of services and past service benefits above aggrieved
workmen are entitled to as per demand notice dated nil and rejoinder dated 27-01-2022
(copies enclosed) from the above employer?”

2. The brief facts as stated in the claim petition are that petitioner no.l was engaged on

daily wages basis worker on muster roll since the year 2011 by the respondent whereas petitioners
no. 2 and 3 were engaged by respondent department on daily wages basis workers on muster roll in
the month of June, 2013 in Forest Range Masroond under Forest Division Chamba and
continuously worked with the respondent department. In between the services of the petitioners
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were engaged and disengaged and given fictional breaks from time to time not to complete 240
days in each calendar year as well as for the purpose of regularization whereas the services of the
persons engaged with the petitioner were retained continuously in the department. It is asserted that
during year 2014 service conditions of the petitioners were changed by the respondent department
from daily wager workers to bill basis without serving any notice upon the petitioners under
Section 9-A of the Industrial Disputes Act,1947 (hereinafter referred to as ‘the Act’ for short),
however the service conditions of the petitioners were not only changed but also changed the
period and mode of payment by the respondent department. It is asserted that the respondent not
only violated the specific provisions of the Act in the case of the petitioners but also ignored the
Notification No. FFE-B-C(1)-35/2009 Shimla-2 issued by the Government of H.P. regarding
engaging of workers on muster rolls even after introduction of bill basis system. The bill basis
system was introduced in all the Divisions of District Chamba in the year 2015-16 but in the case of
petitioners the condition was violated by the respondent. According to petitioner they are entitled to
be issued muster roll as they continued as daily wager at the time when system was introduced in
District Chamba. Thus total period of their service was to be treated as on muster roll basis for the
purpose of completion of 240 days in a calendar year. According to petitioners, respondent by their
act and conduct has snatched the opportunity of petitioner for getting benefit of regularization
within a period of 8 years as per policy of Government which amounts to unfair labour practice
under the provisions of the Act. The petitioners allege that they are entitled for back wages,
seniority, past service benefits and regularization as per policy of the State Government and as per
common judgment of Hon’ble High Court of H.P. in CWP No. 2735 of 2010 decided on 28.7.2010
titled as Rakesh Kumar vs. State of H.P. It is alleged that respondent has regularized the services of
persons junior to the petitioners who were engaged on muster roll basis after petitioners. This
action of respondent in respect of the petitioners was highly unjustified. The respondent has also
violated the principle of ‘last come first go’ as person junior to the petitioner have been retained
continuously without any breaks and also granted the benefits of regularization. The petitioners
have mentioned the names of the workers in the petition whose services have been regularized by
the respondent department. According to petitioners they never remained close for work since the
years 2011 and 2013 but the respondent has intentionally given fictional breaks without any fault
on the part of the petitioners despite availability of work. Had the services of the petitioners not
been interrupted by giving artificial/fictional breaks they would have completed 8 years of
continuous services as on 31.12.2019 and 31.12.2021 would have become entitled for
regularization of their daily wage services after completion of 8 years of service. The petitioners
would have also been entitled for work charge/regularization as the common judgment of Hon’ble
High Court titled as Rakesh Kumar vs. State of H.P. It is alleged that the respondent had committed
gross violation of statutory provisions of the Act, notification/instructions as envisaged under
Articles 14, 16 and 21 of the Constitution of India. In view of the above facts and circumstances
the petitioners have prayed that the period of intermittent fictional breaks given to the petitioner by
the respondent during their entire service period may be counted towards the calculation of
continuous service of 240 days in each calendar year. It is also prayed that the services of the
petitioners may be regularized under 8 years of regularization policy along-with back wages,
seniority, past service benefits and compensation from the respondent department.

3. In reply to the claim petition the respondent has raised preliminary objections qua
maintainability and suppression of material facts. On merits, it is submitted that the forestry work
was seasonal in nature and subject to availability of funds. It is asserted that petitioners no.1 to 3
were engaged in the month of December, 2012, August, 2014 and in the year 2013 respectively as a
mazdoor carrying out seasonal forestry works in Masroond Range at Chamba Forest Division. The
petitioners have done work on bill basis. It is further submitted that initially the petitioners were
engaged as mazdoor to carry out seasonal forestry works in the year 2012, 2013 and 2014 and they
had never completed 240 days in any calendar year in Masroond Range. It is submitted that as per
Government instruction No.Ft. A-1-87 (ALM)/Contract dated 18.10.2007, HP Government
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notification No. FFE-B-C(1)-35/2009 dated 28.4.2009 and ACS Forest notification no. FFE-A(6)2-
16/2015 dated 12.6.2017 all the works were to be carried out on tender basis and as such forest
department now do not engage any labourer either on muster roll basis or by way of any other
means not approved by the notifications. It is asserted that works were to be carried out on bill
basis and the payment was to be made as per work carried out on schedule rates and not on day
wage basis. The respondent has never changed the services conditions of the petitioners. It was
further submitted that the petitioners since 2015 executed work on bill basis with the department as
petty contractor as per availability of works in the department. It is further denied that the services
of the petitioners were illegally disengaged/ engaged by the respondent department and given
fictional breaks from time to time. It is asserted that in accordance with the latest policy of the
Government of H.P. services of those daily wagers who have completed required 240 days in each
calendar year were regularized subject to availability of vacant sanctioned post and as per seniority
from prospective effect. It is submitted that the petitioners had not completed 240 days in the
preceding 12 months and as such there was no violation of the provisions of the Industrial Disputes
Act. However the services of the petitioners were not terminated by the respondent and there was
no violation of principle of ‘last come first go’ as embodied under Section 25-G of the Act. It is
submitted that neither any junior was retained nor engaged by the respondent and the provisions of
Sections 25-G and 25-H of the Act were not violated by the respondent. It is further submitted that
petitioners were engaged as causal labour for seasonal work against the sanctioned post and they
are not entitled for regularization of their services. It is submitted that no junior labourer had been
regularized in service by the respondent. Other averments made in the petition were denied and it is
prayed that petition deserves to be dismissed.

4. In rejoinder preliminary objections were denied facts stated in the petition are
reasserted and reaffirmed.

5. On the basis of the pleadings of the parties, the following issues were framed for
adjudication and determination:—

1. Whether the action of the employer/respondent to give fictional breaks in services to
workmen from time to time to change their service conditions from daily wage
workers to bill basis during the year, 2014 to till the date of raising demand notice by
the workman without complying with the provisions of the Industrial Disputes Act,
1947 is/was illegal and unjustified, as alleged? ...OPP (corrected as on).

2. Ifissue no.1 is proved in affirmative, whether the petitioners are entitled to seniority,
regularization of services and past service benefits, as alleged? ...OPP.

3. Whether the petition is not maintainable, as alleged?

OPR
4.  Whether the petitioners have not come to the Court with clean hands and have
suppressed the material facts, as alleged? ...OPR.
Relief.

6. In order to prove his case the petitioner No.1 Vyas Dev has produced on record his
affidavit Ext.PW1/A wherein he reiterated the fact stated in the petition. He also produced on
record copy of demand notice Ext. PA, copy of reply to demand notice Ex PB, copy of rejoinder
Ex PC, copy of report of conciliation Ex PD, copy of mandays chart of Giano and Kishnu Ex. PE &
Ex. PF, copy of statement of account of Vyas Dev Ex PG, copy of certificate Ex PH, copy of
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mandays of Chaman Ex PJ, copy of certificate Ex PK, copy of mandays of Sanju Ex. PL, copy of
casual card Ex. PM, copy of account statement of Sanju Ex. PN and copy of daily attendance Ex.
PO1 to Ex. PO13. Petitioners no.2 and 3 namely Chaman Singh and Sanju in order prove their case
have produced on record their affidavits Ext. PW2/A and Ext.PW3/A.

7. Respondent has examined Shri Kritagya Kumar, IFS, presently working as Divisional
Forest Officer, Chamba Forest Division by way of affidavit Ext. RW1/A wherein he reiterated the
facts mentioned in the reply. He also produced on record mandays chart of petitioner Ext. RW1/B,
mandays chart of Sh. Chaman Singh Ext. RW1/C, mandays chart of Sanju Ext. RW1/D,
notification dated 18.10.2007 Ext. RW1/E, notification dated 23.4.2009 Ext. RW1/F, notification
dated 12 June, 2017 Ext. RW1/G and copy of summary of bills Ext. RW1/H.

8. I have heard the learned Counsel for the petitioner as well as learned Assistant District
Attorney for the respondent at length and records perused.

9. For the reasons to be recorded hereinafter while discussing the issues for
determination, my findings thereon are as under:

Issue No. 1 :Yes
Issue No. 2 : Decided accordingly.
Issue No. 3 : No
Issue No. 4 : No
Relief. : Claim petition is partly allowed per operative portion of
the Award.
REASONS FOR FINDINGS

Issue No. 1

10. A joint statement of claim have been filed by the petitioners in this case. Petitioners
have alleged that they were engaged as daily wagers by the respondent in the years 2011, 2013 and
2014 respectively and since then each of them have continuously worked with the respondent
department. The work being done by them was not properly reflected in the documents prepared by
the respondent department. They were intentionally not allowed to complete 240 days and time to
time fictional breaks were given to them. On the other hand workmen employed after the
petitioners were shown to be continuously employed and also regularized in the course of time. The
mode of payment was changed from muster roll basis to bill basis without any notice. They had
pleaded that work was intentionally not given to them even when they were willing to work. It is
also alleged that respondent has deliberately not provided attendance record of the workers. The
petitioners have also denied that work of the respondent department was seasonal in nature. They
denied that department is getting all the work done on bill basis only. They also denied that they
had not turned for work out of their own sweet will.

11. On the contrary RW1 Shri Kritagya Kumar, Divisional Forest Officer, Chamba has
deposed that the petitioners have been doing all the work on bill basis only. According to him
petitioners have never completed 240 days of work in any calendar year. It is also mentioned by
him that vide government notification forest department does not engage any labourers on muster
roll basis as all the work is to be done on contract basis and on schedule rate basis. He has denied
that the services conditions of petitioner were changed or they were given illegal fictional breaks
from time to time. In his cross-examination he has denied that the services of the petitioners were
engaged during year 2012, 2013 on daily wage basis and since then they are continuously working
with the respondent department. He has emphasized that petitioners have been working
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intermittently on seasonal basis. He admitted that there is no notification qua classification of
certain works of forest as seasonal in nature. He admits that at the time change of service conditions
of the petitioners from muster roll basis to bill basis no notice was given to them.

12. The mandays chart of petitioner Vyas Dev is Ext. RW1/B from the year 2012 to 2021.
He is shown to have been worked on daily wage basis in 2012, 2013 and 2014 with a good amount
of mandays reflected subsequently in the year 2014. In 2015 he is shown to have worked on bill
basis as well as muster roll basis. Subsequently since the year 2016 he is shown to be working
continuously almost on each month on bill basis but no mandays have been reflected.

13. Ext. RW1/C is the mandays of petitioner Shri Chaman Singh from the year 2014 till
2021 where mandays have been reflected only till January, 2015. Thereafter he is shown to be
working almost throughout each year on bill basis mandays whereof have not been mentioned.

14. Ext.RW1/D is the mandays of petitioner Sanju from the year 2013 till 2021 where
mandays from June 2013 till January, 2015 have been reflected. Thereafter the petitioner is shown
to be working on bill basis without record of mandays.

15. The respondent has heavily relied upon the notification Ext. RW1/F and Ext. RW1/G.
As per notification Ext. RW1/F point no.1 reads as follows:

“l) All works of Forest Department should be done on bill basis except where already
continuing daily wagers are involved, who are working for last many years and cannot be
removed. In such cases Muster Roll may be issued with the prior approval/authorization of
DFO Concerned”.

16. Both the notifications were with regard to employment of new daily wagers only. It is
the contention of the respondent that the work was being done on contract/bill basis and on
the other hand they submitted work was seasonal in nature. In this regard it is important to
peruse the provisions of The Contract Labour (Regulation and Abolition Act) 1970, Section
1 Clause 5 (a) and (b) which reads as follows:—

“(1) This Act may be called the Contract Labour (Regulation and Abolition) Act, 1970.
(2) It extends to the whole of India.

(3) It shall come into force on such datel as the Central Government may, by notification
in the Official Gazette, appoint and different dates may be appointed for different
provisions of this Act.

(4) It applies—(a) to every establishment in which twenty or more workmen are employed
or were employed on any day of the preceding twelve months as contract labour; (b) to
every contractor who employees or who employed on any day of the preceding twelve
months twenty or more workmen: Provided that the appropriate Government may,
after giving not less than two months’ notice of its intention so to do, by notification in
the Official Gazette, apply the provisions of this Act to any establishment or contractor
employing such number of workmen less than twenty as may be specified in the
notification.

(5) (a) It shall not apply to establishments in which work only of an intermittent or casual
nature is performed.
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(b) If a question arises whether work performed in an establishment is of an
intermittent or casual nature, the appropriate Government shall decide that
question after consultation with Central Board or, as the case may be, a State
Board, and its decision shall be final. Explanation.—

For the purpose of this sub-section, work performed in an establishment shall not
be deemed to be of an intermittent nature—

(i) if it was performed for more than one hundred and twenty days in the preceding
twelve months, or

(i) ifitis of a seasonal character and is performed for more than sixty days in a year”.

17. The record of the work done by the petitioners show that they were already on muster
roll basis when their condition of service was changed on bill basis and also mandatory notice
under Section 9A of the Industrial Disputes Act. This was not only the violation of produced
notifications Ext. RW1/F and Ext. RW1/G but against the basic principle of the Industrial Disputes
Act. This amounted to temporary employment of petitioners despite no proof of seasonal work. The
mandays chart reflected that petitioners have been working for maximum months in a year. Despite
this they were being deprived of benefits of continuous service deliberately by showing them to
have worked on bill basis only. It has been held by Hon’ble High Court of H.P. in Ram Singh vs.
State of Himachal Pradesh and others in CWP No.789 of 2024, decided on 4.7.2024 has
observed in para nos. 5 and 6 as follows:—

“5. It is not in dispute that the petitioner is serving with the respondents-Department since
2015 continuously by putting in more than 240 days in each calendar. It appears that in
order to deny such kind of workmen, the benefits of regularization, respondent-State
has come with the nomenclature of “bill basis” but, fact of the matter still remains that
be it a daily wager or a bill basis worker, he is serving the Department regularly
putting in more than 240 days in each calendar.

6. This Court of the considered view that the distinction, which is now being created by
the respondents- Department between a daily wage worker and a bill base worker is
violative of Article 14 of the Constitution of India. Be it a daily wage worker or a bill
base worker, he is rendering the same service to the Department. Therefore, in the
absence of their being any intelligible differentia between a daily wage worker and bill
base worker, the classification that has been made by the Department cannot pass the
touch stone of Article 14 of the Constitution of India”.

18. Considering the above law of Hon’ble High Court of H.P. the change in service
condition of the employment of petitioners without notice was illegal on part of respondent. The
respondent caused deliberate break in services of petitioners. There is no evidence to prove that the
petitioners had ever absented themselves from the work or any notice was issued by the respondent
directing them to join the work. The mode of payment of the petitioners were however abruptly
changed to bill basis in clear violation of the provisions of the Industrial Disputes Act, 1947.

19. It is again the contention of the respondent by the learned Dy. D.A. for the State that
the forest department does not confirm work charge status as per latest direction of government of
Himachal Pradesh. The Learned counsel for the petitioner has relied upon the directions issued by
the Hon’ble High Court of H.P. in CWPOA Nos.7438,7505, 7509, 7513, 7517, 7518, 7519, 7538,
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7574 and 7577 of 2020 titled as Gopal Singh & Ors vs. State of H.P. & Ors. where the double
Bench of Hon’ble High Court has laid down in paras no.11, 12, 13, 14 or 15 as follows:—

“11. Civil Appeal No. 5753 of 2019, preferred by State in Ashwani Kumar's case has been

12.

13.

14.

15.

20.

dismissed by the Supreme Court on 22.07.2019.

It is well settled in various pronouncements of this High Court that for conferring
Work Charge status on a daily waged worker on completion of requisite years,
existence of work charge establishment in the Department is not necessary.

In this regard, it is apt to record that in Mool Raj Upadhyaya vs. State of H.P. and
others, 1994 Supp. (2) SCC 316, an affidavit was filed by the Chief Secretary to the
Government of Himachal Pradesh, formulating a Scheme for granting work-charged
status to all daily-waged employees, serving in the State of Himachal Pradesh, in all
Departments, irrespective of the fact that Department is/was having work-charged
establishment or not.

Term "work-charge" in Himachal Pradesh is used in different context, than work-
charge status in other States. A person working on daily-waged basis, before his
regularization, is granted work-charged status on connected matters ( 2024: HHC:
7742 ) completion of specified number of years as daily-wager and effect thereof is
that thereafter non-completion of 240 days in a calendar year would not result into his
ouster from the service or debar him from getting the benefit of length of service for
that particular year. Normally, work-charged status is conferred upon a daily-wager, on
accrual of his right for regularization, on completion of prescribed period of service,
but non regularization is for want of regular vacancy in the department or for any other
just and valid reason. Therefore, it is a period daily-wage service and regularization,
which is interregnum altogether different form the temporary establishment of work-
charge, as discussed in the judgment of the Apex Court relied upon by the State and,
for practice in Himachal Pradesh, work-charged status is not conferred upon the person
employed in a project but upon such daily-wage workers, who are to be continued after
particular length of service for availability of work but without regularization for want
of creation of post by Government for his regularization/ regular appointment.
Therefore, work is always available in such cases and the charge of a daily-wager is
created thereon to avoid his disengagement for reasons upon which a daily-wager can
be dispensed with from service.

On conferment of work-charged status, sword of disengagement, hanging on the neck
of workmen, is removed on completion of specified period of daily-waged service, as
thereafter instead of daily-wage, the employee would get regular pay-scale and would
be entitled to other consequential benefits for which a daily-waged employee is not
entitled”.

Thus at present in the conferment of work charge status work charge establishment in

the department is not pre-requisite. The evidence on the case file would clearly show that by illegal
action of the respondent the petitioners were given intentional breaks in their services which
amounted to change in their service condition from daily wager to bill basis without following the
mandatory procedure of law, hence issue no. 1 is decided in the favour of the petitioners. The
respondent also caused intentional break in service of petitioners despite availability of work.
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21. It has been proved from the evidence on the case file that the petitioners had started
working with respondent since the years 2012, 2013 and 2014 respectively and continuously
worked till date. The respondent has however failed to confirm the work charge status on the
petitioners and other consequential benefits considering the length of their services. As described
while deciding issue no.1 above the period of fictional breaks intentionally provided by respondent
in the continuous service of the petitioners from the years 2012, 2013 and 2014 onwards
respectively is liable to be condoned. The petitioners are entitled for continuity in service, seniority
and conferment of work charge status of regularization of service from the date of completion of 8
years from their initial appointment i.e. years 2012, 2013 and 2014 respectively with consequential
benefits except back wages. Issue No.2 is accordingly decided in the favour of the petitioner.

Issues No. 3 and 4

22. The onus of proving these issues was on the respondent. Nothing appears from the
pleadings of the parties as well as evidence produced on record to show that the petitioners have
suppressed the material facts from this court and not come to the court with clean hands. As per
mandays produced before this court they are still continuously working with the department.
Accordingly issues no. 3 and 4 are decided in the favour of the petitioner and the claim petition is
maintainable.

RELIEF

23. In view of my discussion on the issues no. 1 to 6 above, the claim petition succeeds
and is partly allowed. The petitioner shall be considered to be in a continuous service as daily
wager from their initial appointment onwards. They are held entitled for all the consequential
benefits including regularization as per policy of the Government from the date of their juniors
have been regularized by the department without back wages. Parties are left to bear their costs.

24. The reference is answered in aforesaid terms. A copy of this Award be sent to the
appropriate Government for publication in the official gazette. File after due completion be
consigned to the Record Room.

Announced in the open Court today, this 28th day of February, 2025.

(PARVEEN CHAUHAN)
Presiding Judge,

Labour Court-cum-Industrial Tribunal,
Kangra at Dharamshala, H.P.

TRANSPORT DEPARTMENT
NOTIFICATION
Shimla-2, the 2nd May, 2025

No. TPT-B(2)-6/2019-I1.—The Governor, Himachal Pradesh, is pleased to order the
transfer of Shri Ram Prakash, Regional Transport Officer from Regional Transport Office
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Chamba, Distt. Chamba, to Regional Transport Office Nahan, Distt. Sirmaur, against vacant
post, with immediate effect, on administrative grounds, in public interest with TTA/JT.

Sd/-
Addl. Chief Secretary (Transport).

TRANSPORT DEPARTMENT
NOTIFICATION
Shimla-2, the 2nd May, 2025
No. TPT-B(2)-6/2019-11.—In continuation to this department’s notifications of even
number dated 24-02-2025, the Governor, Himachal Pradesh is pleased to order posting of the

following Regional Transport Officer (Class-I Gazetted) (Non-HAS) at the places shown
against their names with immediate effect, in public interest, as under:—

S1. No. Name of Official Present place of Place of Posting
posting
1. Sh. Naresh Chand Verma On Promotion Regional Transport Office
Kinnaur at Rampur.
2. Sh. Vipin Gupta On Promotion Regional Transport Office
(Officiating RTO) Nalagarh at Baddi.

The above officers are requested to submit their joining reports immediately.
Sd/-
Addl. Chief Secretary (Transport).

STATE AUDIT DEPARTMENT
NOTIFICATION
Dated: 2nd May, 2025
No. 1-315/76-Fin. (LA) Vol-10-2586.—On the recommendations of the Departmental
Promotion Committee, the Governor, Himachal Pradesh is pleased to order the promotions of

following Junior Auditors, Group-B (Non-Gazetted) in the Pay Level-11 to the post of Section
Officer, Group-B (Gazetted) in the Pay Level-13, with immediate effect:—

Sl. No. Name of the Junior Auditor
Sh. Maharaj Singh

Sh. Pankaj Bhararia

Sh. Kamal

Sh. Vinod Kumar

bl el iad fan
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Sh. Bir Singh

5

6. Sh. Pawan Kumar
7. Sh. Shiv Kumar
8

9

Ms. Reena Devi
. Sh. Abhishek Kumar
10. Sh. Mahesh Kumar Kashyap

1. Sh. Divijay
12. Sh. Arvind Kumar

2. The above officers may submit their options for fixation of pay under Rule
FR-22 (1) (a) (i) within one month from the date of issue of this notification.

3. Consequent uponthe above promotions, the Governor, Himachal Pradesh is pleased to
order the following postings and transfers:—

SI. Name of the From To
No. official
1. | Sh. Jeewan Kumar, | Resident Audit Scheme, H.P. | Audit Circle, Una  with
Section Officer. Board of School Education, | Headquarter at Una against the
Dharamshala, Distt. Kangra. vacant post of Section Officer.

2. | Sh. Maharaj Singh, | Resident Audit Scheme, H.P. | Audit Circle, Bilaspur with
on promotion as | Board of School Education, | Headquarter at Bilaspur against

Section Officer. Dharamshala, Distt. Kangra. the wvacant post of Section
Officer.

3. | Sh. Pankaj | Resident Audit Scheme, H.P. | For audit of various institutions
Bhararia, on | Board of School Education, | with Headquarter at Shimla
promotion as | Dharamshala, Distt. Kangra. against the vacant post of Section
Section Officer. Officer.

4, Sh. Kamal, Resident Audit Scheme, H.P. | For audit of various institutions
on promotion as | Board of School Education, | with Headquarter at Shimla
Section Officer. Dharamshala, Distt. Kangra. against the vacant post of Section

Officer.

5. | Sh. Vinod Kumar, | Headquarter Office, H.P. State | Resident Audit Scheme, H.P.
on promotion as | Audit Department, Shimla-9. Board of School Education,
Section Officer. Dharamshala, Distt. Kangra

against the post of Section
Officer to be vacated by the
officer at Sl. No. 1 above.

6. Sh. Bir Singh, Resident Audit Scheme, H.P. | Audit Circle, Hamirpur with
on promotion as | Board of School Education, | Headquarter at Hamirpur against
Section Officer. Dharamshala, Distt. Kangra. the vacant post of Section

Officer.

7. Sh. Pawan Kumar, | For audit of various | For audit of various institutions
on promotion as | institutions with Headquarter | with Headquarter at Shimla
Section Officer. at Shimla. against the vacant post of Section

Officer.

8. Sh. Shiv Kumar Resident Audit Scheme, Sardar | Audit Circle, Kangra with
on promotion as | Patel University, Mandi. Headquarter at Dharamshala
Section Officer. against the vacant post of Section

Officer.
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9. | Ms. Reena Devi, Resident Audit Scheme, H.P. | Liaison Office of H.P. Board of
on promotion as | University, —Summer Hill, | School Education, Shimla at
Section Officer. Shimla. Sanjauli against the vacant post

of Section Officer.

10. | Sh. Abhishek | Resident Audit Scheme, H.P. | Audit Circle, Dehra with
Kumar, Board of School Education, | headquarter at Jawalamukhi
on promotion as | Dharamshala, Distt. Kangra. against the vacant post of Section
Section Officer. Officer.

11. | Sh. Mahesh Kumar | Headquarter Office, H.P. State | Headquarter Office, H.P. State
Kashyap, Audit Department, Shimla-9. Audit Department, Shimla-9
on promotion as against the vacant post of Section
Section Officer. Officer (Technical).

12. | Sh. Divijay, Headquarter Office, H.P. State | Directorate = of Prisons &
on promotion as | Audit Department, Shimla-9. Correctional Services, Himachal
Section Officer. Pradesh against the vacant post

of Section Officer (State Audit
Department) by relieving
Shri Ram  Sunil, Assistant
Director of this additional
charge.

13. | Sh. Arvind Kumar, | Resident Audit Scheme, Dr. | Department of State Taxes and
on promotion as|Y.S. Parmar University of | Excise, Himachal Pradesh at
Section Officer. Horticulture and  Forestry, | Shimla-9 against the vacant post

Nauni, Solan. of Section Officer.
14. | Sh. Ajay Kumar, | For audit of  wvarious | Resident Audit Scheme, H.P.
Junior Auditor. institutions with Headquarter | Board of School Education,
at Shimla. Dharamshala, Distt. Kangra
against the post of Junior Auditor
to be vacated by the official at
S1. No. 2 above.

15. | Sh. Daljeet Kumar, | For audit of  wvarious | Resident Audit Scheme, Sardar

Junior Auditor. institutions with Headquarter | Patel University, Mandi against
at Shimla. the post of Junior Auditor to be
vacated by the official at SI. No.

8 above.

16. | Sh. Manmohan | Audit Circle, Dehra with | Resident Audit Scheme, H.P.
Sharma, Headquarter at Jawalamukhi. Board of School Education,
Junior Auditor. Dharamshala, Distt. Kangra

against the post of Junior Auditor
to be vacated by the official at
S1. No. 3 above.

17. | Sh. Deepak Singh | For audit of  various | Resident Audit Scheme, H.P.
Pathania, institutions with Headquarter | Board of School Education,
Junior Auditor. at Shimla. Dharamshala, Distt. Kangra

against the post of Junior Auditor
to be vacated by the official at
S1. No. 4 above.
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18. | Sh. Banish Kumar, | For audit of  wvarious | Resident Audit Scheme, Dr. Y.S.
Junior Auditor. institutions with Headquarter | Parmar University of
at Shimla. Horticulture and Forestry, Nauni,
Solan against the post of Junior
Auditor to be vacated by the
official at SI. No. 13 above.

4. No TTA & Joining time will be admissible to the above officials except Sl. No. 1, 2, 3,
4,13,16 and 17.

By order,

Sd/-
Principal Secretary (Finance).

¥ ST FHBR TSRS Taq dediear, dedia g Rera Sioft <,

Rrerm s9RYR (Ro wo)

s WIR At P Aiar (M, FaRi Sar e, e IRl AfeR, ddia g\ae Rera <ol
<d1, fStenm gMRYR (2o Wo) et |
I

SIEAVEGI ~ yferardl |

v —— SR SR gRT 13(3) ST Td & YRl SR, 1969.

g9 Rerg Sol <1, R7ar SRR (R0 Uo) + ¥9d RPIS T wug—vx Aled 59 SR H
SRR B B, R Ieerd & b I8 Wiz ®U o g3 WY IM B GG AP 27—03—2024 Bl
e T W [P IRUEY UMW ARG Eier & ReEs d S g #1 doliewu (A
27—03—2024 TS 9 8 Ahl | Wi 39 gog ol IuRIGd Pl UM Uard Rybiar H &6 HRaI
e & |

3 39 STASR NI M Sial &l Jfaa fhar Sar g f s w9 o 43 #-e 7,
fFrardt 1 e, SrpeR IRT AR, Tedid g9 Rerd 2ol <), e s9RgR (fRo Wo) @1 7y
fafy 27—03—2024 BT UM GARIT RHHieRk & Rpie § a6 HRA IR fHAT DI DI IOR / TARTS
8 a1 98 feHid 08—05—2025 db IRATATT / ThIAdT BIOR URATAT BB JTAT SO/ TARTST
U HR FHAT & | BIOR 9 3 B A H YHaRWI HRAE Bl ST | SHd 918 I ok oY
FAIA T BN

31TST T 10—04—2025 BT A BAER 9 AIER QT A STRI 83T |

AR | SATEIRT / —
FRIBR TUSIABR T TEHAGR,
g Rerd Sl <dl, S gRgR (2o Wo) |
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9 QT PRIGRI ITSRAHRI TaHq TEHIeRR, dediedl g9 Rerd Sl <,

Rrer s9RYR (Ro Wo)

3 ST FAR GF 50 gell M, Farll Sar feadml, Srher AHRYR, dedid gqdT Rerd
eroft <4, ﬁrl?ﬂ%‘ﬂ?ﬂ'\’ (2o o) oOTet |
ERIG|

31T ST BRUREISN

a7 —SRERT SR gRT 13(3) ST TG Fcg USIIhR0T STETIH, 1969.

JfaRad ST VRER ST Td g BIRPR & HrITad UF F&a1 HFW-HMR (ST-B&D)
Delayed 2024 /1—7369, faiis 25—03—2025 AR A1 IS HAR G &1 el ¥, Fardt e
fCqpYl, SMPeR WIRYR, dedicl e Rerd ol <dl, RTar gHRYR (B0 Yo) &1 3faed AAw
Re#rs @ wuo—uz dAfed 39 dRAfa™ d Ura g3 &, R S © 6 S9d o fdi®
25—05—1964 I T3l UR] (Al HRUEY IM YR Uolid & RPTS H Iad ST BT USiIdRUl
&l 25—05—1964 BT &1 1 & b1 | Ul o@ o faid SURIGT @l I U= Usiid § <o
PRATT =TT 2 |

3d: §9 SYABR §RT 3 Sel &l o fbar Sir & & s 91 |aR g3 o7 9ell 9,
fFrardt S fead), STheR WHRYR, Tediel 99| vl <dl, 5Tl sRYR (fB0 Uo) @l o= forfer
25—05—1964 B ITH T Uoild & Rble H ol HRaM IR [HAl BT dlg IoR /ARS8
98 faA® 08—05—2025 TH IMNATATT / IHTAd BIVR <ITITAT BIBY YT SR / TARTST U R
AHAT © | BIOR T AT DI G H YhaRBT HRIATE] Bl ST | IHD a6 B IR O T

BT |

3ITST fa&=h 10—04—2025 P A BXIER d HIER JfaTeld H STRI 83T |

e | ETIETRT / —
HIIBN TSGR Td dadleleR,

g Rerd Sl <dl, RStem gRgR (2o Wo) |

T QT PRIGRI TTSIUGR TIq TeAIeaR, dedid swaT Rerd S <,

Rrerm s9RYR (Ro Wo)
S IS FAR gF AR I, R Sar wee, dediier gaa Rerd Sivft <1, Rtem giRgR
(f2o o) oTeft |
CRIG
SICACERI| BRUREISE

a7 —SRERT SR IRT 13(3) ST TG Fcg UoIhRoT STETIH, 1969.
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JfaRad f7e IVRER &1 Td g BARYR & BRI I3 FT HFW-HMR (ST-B&D)
Delayed 2024 /1—6625, f&id 19—03—2025 AR =1 IS HAR G A1 40l M, Fari e
wos, dgdrd 999 Rera 2ol <dl, fStem 89RYR (fBo Uo) &1 3fdes ¥ R&Ts 9 eue—ud
At 39 BRI H UTe 83T | ST Ioeid 8 b IHPT &0 &1 19—03—1965 P §AT TR
fHl FRUEY I TAd Ies ® RETS § Sdd STH BT UolIdbRY fad 19—03—1965 I &l o
B Al | ureft o/ o fiAie SWRIad &1 U UaRId wes H qof $HRarT argdr 2 |

3d: 39 TIATR GRI A TAT Bl Grad A Srem & 6 o 91 AR gF 7 91fT W,
Farfl i1 ¥, dedid g9dT <ol qdl, el SRR (f20 Wo0) & S+ fafr 19—03—1965 1
I gard wes b Rpfe d a6 draM aR Al @I By IR /TaRrel & d 98 s
08—05—2025 T IATT / TbTeAd BIOR TATAT BIBR 3TUAT IOk / GaRTST Ul B HDll & |
BINR 7 3 & FRA H THARHT HrIdTel B ST | IHD 918 BT IolR o FAFT | 81T |

3ITST T 10—04—2025 BT A BEAER g AIER AT H SIRI 83T |

ATER | EIETRT / —
HIIBRN TUSIUDBR Td dededleR,

dedie e Rerd Soft <dl, Rtem sRgR (2o Wo) |

¥ ST FHGRI TSRS Taq dedleaR, dedie gwa Rera 2ot 4y,

Rrerm s9RYR (Ro wo)

A Preredr <@ g 5N agRar W, AR St iRy, deiier avee Rea <ol <,
fSterm &HRYR (R0 o) o |
g

3T STt  yferardl |

v —— SR SR gRT 13(3) ST Td & Uil S, 1969.

JffaRad f7e IVRER &1 Td g BARYR & BRI U5 FT HFW-HMR (ST-B&D)
Delayed 2024 / 1—8322, f&H& 07—04—2025 AJAR SNHAT DI <dl GAT 57 AgRaAT X9, fFardl
1 RN, dedid 999 Rerg <ofl <&, fSem g9RYR (R0 Wo) &1 amaed v Rars @
MY Hied 59 BT H U gaTl, O Seord & b ST o & e 01—01—1945 &l
831 IR bl SRUrEer U gargd AR & RPrs # Iad ST BT USiirvl faid 01—01—1945
BT Tl A B ADT | UIRRAT o9 o eI SRIad & U9 yargd fe=l # T dxaHr aedl ¢ |

3d: 9 SXABR NI AW SiFal & gfad fhar Sirar 8 6 simelt dlerer <t ¢
3N oeRar @, Fardlt S fordl, dedier a999 2ol <1, e gRgR (B0 wo) &1 o= forfey
01—01—1945 &I IH TIRId A7) & Rble § T HRaM IR fHA Bl BIg IR/ TdRIS & af
98 fad® 08—05—2025 TH IMNATATT / THTAAd BIVR <ITITAT BIBR 3MTAT SR / TARTS U R
AHAT © | BIOR 9 AT DI A H YhaRBT HRIATE] Bl ST | IHD 918 B IoR o FHId 7

BT |
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3ot faieh 10—04—2025 BT HR BXIIER G HIER 37aTerd W STRI g3 |

AER | EIETRT / —
HIIBRN TUSIUDBR Td deddleR,

dedier e Rerd it <dl, Rtem sRgR (2o W0) |

g IQTed Aee Farsdl yuH Afl, ogR, e sHRgR (fRovo)

e TR fhes gepear ARG &SRR GIGERE]
10/ T /2025 —MH W 29—01—2025 16—05—2025

(fRo wo) - grfeA |

M ST ~gferardy |

UriF—Ud A §o%i under section 37(1) 1954 UTRIAT sl G HANT YT 57 AN
M, IR AIET 91, dEdd gotgR, Rerm g9RgR (fRo 1o) |

AU A gown withr st A g g s Wy v, ari Here are,
dedied gorqR, RTar gARYR (20 W0) <1 59 3f&Terd 3 UA-ua SRR fhar & {6 S|ar 9m
oG JffAelg T AT dIel, FRIC @I, U8 3fd% H Wiar a1 P o A I S g
STafds ST He! A Geil AR GAT i A7l W 2 | forseT 39 AT d1el, dRIC W, TS
3T B RO WG H ORI BRIl <dl % GArar HART GAT =1 Ay I3 fbar Sy |

31 UfaTdl 3| e dT FHid ReIeRT $I 9 $¥deR gRT g f&har rdm & &
IfE fBe BT IWIad T4 GHRN IR BIs SoR d YaRTol 8l A1 98 A IRIg U=l 16—05—2025
Pl FIE 1000 IO $H AT H SAGAAT AT Ihlela AUAT YaRTol SFEwIER] & FHeT
SURT BIaR U TR AHAT © | I SWRIG M GO IR & I ¢ I AT | 9D

SENAN Cbl$c NSRS el T SITUAT |

31TST &I 23—04—2025 DI ¥R BXIER g HIBR AJaTeld GRI SIRI §aTT |

HIEN | BXIEIRT / —
HETID AT G| A,
IoTgR, e g4RYR (fBovo) |
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g I7cTerd FEId FaTEdt yord #ofl, gogR, forer sHRyR (Rovo)

e TR e gepedn SINGCECIDN GLGERCNII
34 /T /2025 I ORI 19—04—2025 16—05—2025

S TR d gF s afad s, 9l AEre Wied, dedid goliyR, e HRYR
(fRo wo) CICU

M ST - gferardy |

grefAT 93 M gORIT under section 37(1) 1954 ureil s y=iqH @v ¥ dfud 48, ardl
HIETd Wgd, dedid golyR, forer s9RgR (f2o o) |

RIS M gowi uredl s ywied @ g3 s afes RiE il Aeta w@red, dedrd
FoIgR, f7el HRYR (f20 ¥o) =1 S qreld ¥ WRiHI—Ud SRR &A1 § & IAS! A1 b1 9™
RISRE A a1l AIBTel 18], BRIC WM, 98 3fd® H o odl g1 o eR1 &9 2 Sidid
IABT WEI A g1 <l YA 21 eRT 2| foreren 39 WIEld dI9], BRIC WM, UNE 3% b [IoRd
e H GOR BRD DAY <dl I JWT <Al YT 7 eRT fHAT Y|

31 gfaTel M Si=iaT i Faiad RedaRi &I 39 TR gRT grod fbar o © &
I fHN B SWad T ORI IR B JoR 9 YRSl &1 d 98 i ang U=l 16—05—2025
DI GIE 1000 IO $H AT H AT AT Jhlelae AUAT YaRTST SFEEEER] & FHeT
JURT BB U PR Ahl o | AAT IWIGKT A GORI BRI & e o (&Y MG | Iqb
SR DIy TARTST 8] GAT ST |

3ITST fa=ih 23—04—2025 &I A BXER G HIER AQTeld §RT SINT 3T |

HIEN | BTN / —
HETID ATl G Ao,
FoEgR, e g4RYR (fBovo) |

¥ ITQTed Here gHTEdr fgia siof, gomegR, forar s9RgR (fRovo)

e TR fbes gepeAr ANRY TR arrg Ul
29 /T /2025 ST fafer gofrawor 16—04—2025 08—05—2025

(fRo wo) - grfea |

M ST ~gferardy |
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S fafYr USH@voT under section 13(3) of Birth & Death Act, 1969 g3 UMl <dl g3
GO XM, IR HIgTe MR, dedie gorgr, f5er g4RyR (fBo Yo) |

URIF—Ud R S AT UoiieRer gsi urel <t g3 80 WS ], IR AST N,
Tedlal gogR, Rrar 8RR (R0 Uo) 7 39 o@rad d SRR fhar € 6 S9ar o= Ai®
04—03— 1953aﬁwmwﬁg&mawwwﬁ@wﬁ@aﬁﬁﬁ%‘%l
foTeToT 9 UM U9d §8d W &9l BRI @ oy JATQe UIRd fdHy S |

31 gfaral 3mH SHar dT FRd RedeRT $I 33d8R g§RT Gfad fdhar i & & afe
frdl @& SR o9 fAfyr GoNexor R Bl IR g TRl 8 d 98 fodie dmig ush
08—05—2025 DI T 10.00 Tl 9 IRATA H AT AT FahTeAd= U YTl TR &
AHET IURT BIPR U PR AHAT & | AT SWRIK OTH Al BT U aId g § qol PR
% IS < Y TG | IHS SR PIg TaRTol el GoAT ST |

31TST &I 16—04—2025 DI WX IR g HIBR AaTeld GIRI SIRI §aTT |

AR | FXATEIRT / —
TES AHTEAT TH 0y,

oHgR, f57el 84RYR (fBovo) |

9 STSTeld HeRe FHTedr faedg S1of, gommgR, forar Ry (fRowo)

e TR e gepedn SINGCECIDN GLGERCNII

03 /NT /2025 ST fafer goitaxor 24—02—2025 13—05—2025

S T 7l g S Bl M, ARl Aleld $RI, dEdid golyR, e sHRYR

(fRo o) - arfen |
CEIE|

SIERCE] RCIREIC

ST fafer gSHRoT under section 13(3) of Birth & Death Act, 1969 Il v=aT <l T
£ HIEN I, 9T AR AR, dedid gorgR, orer sHRYR (fRo wo) |

W—Wmmﬁém%ﬁﬂ?ﬁwaﬁgﬁﬁwsﬁw IR AiETd HAR],
dedid gogR, R7el sRYR (fR0 Wo) 1 9 3f&Tad H SRR fHar § 6 S9a1 o= faAis

20—07—1971 B UM Y= $8db H TN o7 AT Fed el | U™ UARIT $8P H <ol A8l 8l
a2 | fT8ToT 9 UM Ui §8d H &6l BRd @ (oY Tee UiRd fby S |

31 gfaral omH SHar am FRd ReIeRT $I 33deR gRT gfad fhar odn & & afg
Pl & SR o Y ol IR Pis SoR g TRl 81 df d8 fedie dmig uh
13—05—2025 B FAE 10.00 IoI $H YRITAA ¥ AT AT TR AU TARTST TSR] b
AAET IURT BIHR U IR FHAT © | AT SR o H A BT I ad Ggdb § ol e
% IS < Y TG | IHD S DIy TaRTol el GAT ST |
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3ITST &I 11—04—2025 DI AR BEIER T HIEY 3faTeld R SIRI 83T |

AR | FXRIRT / —
FERIS FHTRdl fgdg Sl

oy, forem g4RYR (f2oWo) |

§ QT Wed wHTedl yord Siofl, gorgR, forem sWRyR (RRovo)

e TR e gepedn SINGCECIDN GLGERCNII
30 /T /2025 ST fafer gofrawor 17—04—2025 08—05—2025

A WRET Td A s el WM, 9T Al SEd, dsdld goryR, fTel sRYR
(fRo o) - arfean |
ER|

JMH ST - gfrard |

S A USiiRT under section 13(3) of Birth & Death Act, 1969 g5 ¥xRdl <dl g3
21 Sl M, IRA HIgTel $gb, dedial Joirgy, fotell 4RYR (2o Wo) |

TRIAT—Ua IR ST Al USiieRer gsi axal <dl YT ofle] XM, arRil AT S8, dediid
JOIR, 5T s9RYR (B0 ¥0) 7 39 3feTed H SRR fhar € & I|a1 o1 e 15—03—1961
B UM G $8P H N oI AT Fgdd e 9 o4 fAf gof 781 81 urh 7 | forgran g9 a4
AT SgD H &6l BRI b AT UIR By S |

31 Ufaral 3mH SHar dm FRd ReIERT ®f 33deR gRT gfad fdhar ordn & & afg
P & SR o faf ol IR B SoR g TRl 81 df dg fedie dmig ush
08—05—2025 DI & 10.00 Toi 9 IRTAA H AT AT FebTeld U YaRTSl ISR B
HAET IURT BIPR U PR AHAT & | AT SURIK OTH Il BT U aId g H Gol PR
% 3T T AU TG | IS SR PIg QaRTSl ol GAT ST |

3ITST f&=ih 17—04—2025 DI WX BIER G HIER JAQTeld §RT SINT 3T |

e | IR / —
ERId aHTedr fadra soft,

ogR, fS7er 84RYR (fBovo) |

g I7cTerd FeId FaTEdt yord Sofl, gogR, forer sHRyR (Rovo)

e =R fhes gepear ARG &RR GISGERK]
31/T /2025 SV fafer gofrasoT 17—04—2025 08—05—2025

G GT AR FeArel gAT A Heard RiE, aril Aiwtd Hoilel, dediel golgR, forel
FARYR (R0 o) - grfea |
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CRik|

M ST ~gferardy |

& ffY gSieReT under section 13(3) of Birth & Death Act, 1969 g3l I HARI
AT P # Aede RHE, aril Aetd duiic], dedid gormgR, e sRYR (Bo vo) |

g R T Y uSiieRor gl gRer HARI Fsata YA &1 Hegae f6g, aril
AT Bollc], dedid GoyR, ot s9RgR (2o vo) ¥ 59 e § aRR R & 5 9w

S &I 04—04—1969 PI TTH Y=TIT QTS H TIM AT TAT Wedd Teofdl o o fafdy g1 72
B URYY & | foIeTo 390 U UarId Srsell H Gof BRd @ fofv ey uiRkd fhy oY |

31 gfiaral 3mH SHar dm FRd RedeRT $I 33deR gRT Gd fhar ordn & & afe
frdl @& SR o9 fafyr goNexor R Bl IR g UaRIS 8 d 98 fodie dmig ush
08—05—2025 DI JFIE 10.00 Tl 9 IRATAA H AT AT FhTeAd= U YaRTSl TR &
THeT IURIT BIBR U R APl & | 3T SWIFd o fIfd T UM darad qrsall § gl dd
% IS < Y TG | IHG SR PIg oISl el GAT ST |

31TST &I 17—04—2025 DI ¥R BLXIER g HIBR JaTeld gIR1 SIRI §aTT |

AR | FXATEIRT / —
TEG AHTEAT TUH 0y,

oHgR, f57eT 84RYR (fBovo) |

9 ITSTeid FeId FaTEdt Yo ofl, gomgR, forar sHRyR (Rovo)

e =R fbes gepear ARG &RR GISGERE]

32/T /2025 STV fafer gofrasoT 21—04—2025 08—05—2025

s SR I YA 0 Ale] R4E, il AETd adhiRavn, e golyR, RTer gHRYR

(f2o o) - ardl |
ERIG|

SICEVERI) REISEIE

ST fafer GoitepRoT under section 13(3) of Birth & Death Act, 1969 #1 SIT<IeT =< 3 &7
AR RE, ardl Agre gaRarn, dedid gorgR, Rrar s9RyR (2o 7o) |

TR R o fOf dofieRer s Sder @ gF s AR Rig, arfl Aerd
FHRATN, Tedled GO, e ARGR (R0 ¥o) =1 9 3eTed H SRR fbar € b I9adr o
e 13—07—1959 &I UM Y=TIT UCT<R H B3AT AT TAT WEdH el o o1 Al g5 81 8
gt 2 | foreTol 39 U™ Uarad Ueeer § g9 dRd & foru ey uiRd fhu W |

31 UfTATaY S STiaT JoIl FRIa RedeRT € $3deR §RT gfud fean oian 7 f6 afe
Pl & SR o9 fAf GoflRsT IR B SoR g UaRTSl 8 df dg fedie dmg ush
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08—05—2025 Pl g 10.00 Iol $H AT H STSAT IT IDIela 3TUAT TaRTol SN &
THeT SURT B U HR Fhdl T | I SWRIGT o4 fafd &I U9 Jad Ueel<x § ol
P B AR < I MG | IHS SR DIS Yaxiol &l G SIgT |

3Tl &I 21—04—2025 DI AR BEIER T HIBY 3faTeld R SIRI 83T |

SR | FXRIRT / —
TERIS ST Herd Sroft,

IoTEgR, 7 g4RYR (fBovo) |

§ QT Werd wHTedl yord siofl, gorgR, forem sWRyR (RRovo)

e TR e gepedn SINGCECIDN arrg Ul
35/T /2025 M GORIT 21—04—2025 08—05—2025

s dad g g3 & 9do HAR, 9l AiEld 9e}l, dedld guHyR, e gHRYR
(fRo wo) CICU

M ST ~gferard |

UrRI—Ua A gowil under section 37(1) 1954 urell =l @t RiE g N AI0T HAR, Al
AIETS wexT, dediel gorgR, RTer s9RgR (2o Wo) |

URI—Ua M gowh Uil s dad RiE gF s §du $AR, RN HIeld WX, deurd
ForFgR, Ro7e 8ARYR (R0 U0) &1 $9 3qreld H WU SRR fhar § b IHS1 M JIora
31fel aTeRT ARl 9T § Had HAR Sb dad W JF 3N [0 FAR IOl 7, Sdid ST
FE AWM dad R 3 o Fd97 HAR 7 | [T S0 ASId 9T & JJoRkg 3ffWeRkd H o
PR D FAR Sh bacl RE G 21 FAoT HAR fbdr Q|

31d: gfraTe] M Si=iaT i waiad RedaRi &I 39 TR gRT grod fbar o © &
Ife N & IWad 9 SHRIN IR B IoR g YRSl &1 df 98 i ang el 08—05—2025
DI GIE 1000 IO TH AT H AT AT Ihlelas AUAT YaRTST SFEEEER] & FHeT
SURYT BIdR U IR FHhdl B | A SWIAd M GO hd & Q¥ < &I S | S9a
SR DIy TARTST el GAT ST |

3ITST f&=ieh 21—04—2025 &I WX BIAER G HIER AQTeld §RT SINT 3T |

HIEN | BXTIEIRT / —
HETID AT G Ao,
GoTgR, 7 g4RYR (fBovo) |
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9 IcTeld Here Faredl g Avfl, ogR, foren sHRgR (fRovo)

e TR e gepedn SINGCECIDN GLGERCNII
33 /T /2025 S fafer gofrasoT 21—04—2025 08—05—2025

7 <9 RIS gF A1 Blell I, IR AeTe e, Jediel goegR, el gRYR (B0 Ho)
T |

ERIEI
AMH ofdd - gferarar |

S fafer GoldRoT under section 13(3) of Birth & Death Act, 1969 i <% o1 el
£ BIell &4, aRY AieTd feav1, a8l goryz, e s4RYR (2o 7o) |

U3 R O Al GolieRor s <9 9 g S Flell I, aRil Aeld RN,
dgdidl goiFgR, el 9RYR (fBo ¥0) = S f@rald ¥ R fhar 2 b I9ar oW faid
09—01—1965 &1 T G fCaT # g3 o Il Wead ol 9 o= fafy gt =281 & uril 7|
forerotl 591 U™ garad feexr § a5 R & foy aesr uikd by oy |

31 gfaral 3mH SHar aT FRd RedeRT $I 33deR g§RT gd fdhar dr & & afe
frdl @& SWRIed o= fafyr GoNexor R Bl IR g TR 8 d 98 fodie dmi ush
08—05—2025 DI JFIT 10.00 Toi 9 IRTA H AT AT Tl U YaRTol TR &
THeT SURRIA BIhR U B AHhdl = | I SWRIad o fIfd 1 I darad fegwr § &5 A
% IS < Y TG | IHG SR PIg aRTol el GAT ST |

31TST &1 21—04—2025 DI WX BLXIER g HIBR AJaTeld GRI SIRI §aTT |

AR | FXATEIRT / —
TEIS AHTEAT TqH oy,

ogR, fS7el 84RYR (f2ovo) |

g STGTela Werd wrsdl M oofl, gomgR, frer sWRgR (fRovo)

e TR [EZ Gl SINGCECIDN GLGERCNII

09 /T /2025 ST fafer gofraRor 21—02—2025 08—05—2025

£ Sa ge YA A 999 XM, R Hisl TS, dediiel goryR, Ol gHRYR

(fRo wo) CICU
CEIE|

A ST - gfrarar |

T fofer ISR i Sia=d g¥re 9 A1 9=l XM, aril digTel e, TNl Yolg,
fSterm gHRYR (B0 o) |
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IA—UF TR ST USHHR0 Sea g g3 7 qaRll M, 9l /et e, g
GOIgR, 57 8RR (fRo U0) 7 39 feTard H IR fbar & b SHaT S a1 02—04—1959
B I UARIT Yeoax H B3l o TAT Wead Torhl 9 o4 fafdy g =781 81 uriy ¢ | forsron s
T TR USAT_R H &6l B & oY ATeer uikd by S |

31: UfraTal 3H ST JoIT |wyd REeRl &l $3d8R g1 gfud fHar S 2 6 afg
P & SR o faf ol IR Bis SoR g TRl 81 df d8 fedie dmrg ush
08—05—2025 Pl JFIT 10.00 Tol 9 IRTA H AT AT T A YT TR &
HAET IURYT B U R AHAT 2 | A SWiad o4 faf &1 I dama g # o
P B AR 7 QT MG | IHS SR DIs YaxTol &l AT ST |

3ITST &I 21—04—2025 DI WX FRIER g HIBR AJQTeld §IRT SIRI §aTT |

AER | FARIRT / —
TERIS ST Herd Srofy,

IoTgR, 7l g4RYR (fBovo) |

In the Court of Sh. Sanjeet Singh, H.P.A.S., Marriage Officer-cum-Sub-Divisional Magistrate,
Sujanpur, Distt. Hamirpur (H. P.)

In the matter of :

1. Naveen Kumar aged 25 years s/o Sh. Jagdish Chand, r/o Village Garoru Bula, P.O.
Kanerad, Tehsil Sujanpur, District Hamirpur (H.P.).

2. Nancy aged 18 years d/o Sh. Jaevan Kumar, /o Bhatawan, P.O. Bhatawan, Tehsil
Khundian, District Kangra, H.P. .. Applicants.

Versus
General Public .. Respondent.
Subject.— Notice of the Intended Marriage.

Naveen Kumar aged 25 years s/o Sh. Jagdish Chand, r/o Village Garoru Bula, P.O.
Kanerad, Tehsil Sujanpur, District Hamirpur (H.P.) and Nancy aged 18 years d/o Sh. Jaevan
Kumar, r/o Bhatawan, P.O. Bhatawan, Tehsil Khundian, District Kangra, H.P. have filed an
application in the court of undersigned under section 5 of Special Marriage Act, 1954 in which
they stated that they intend to solemnize their marriage within three months of calendar.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objection personally or in writing before this
court on or before 08-05-2025. The objections received after 08-05-2025 will not be entertained
and marriage will be registered accordingly.
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Issued today on 20-03-2025 under my hand and seal of the court.

Seal. SANJEET SINGH, HAS.,
Marriage Officer-cam-Sub-Divisional Magistrate,
Sujanpur, District Hamirpur (H.P.).

In the Court of Sh. Sanjeet Singh, H.P.A.S., Marriage Officer-cum-Sub-Divisional Magistrate,
Sujanpur, Distt. Hamirpur (H. P.)

In the matter of :

1. Mahinder Pal aged 21 years s/o Sh. Dharam Pal, r/o Village Mehlaru, P.O. Bir
Bagehra, Tehsil Sujanpur, District Hamirpur (H.P.).

2. Priyanka Kumari aged 19 years d/o Sh. Kamlesh Kumar, r/o Village & P.O. Rangar,
Tehsil Sujanpur, District Hamirpur, H.P. .. Applicants.

Versus
General Public .. Respondent.
Subject.— Notice of the Intended Marriage.

Mahinder Pal aged 21 years s/o Sh. Dharam Pal, r/o Village Mehlaru, P.O. Bir Bagehra,
Tehsil Sujanpur, District Hamirpur (H.P.) and Priyanka Kumari aged 19 years d/o Sh. Kamlesh
Kumar, r/o Village & P.O. Rangar, Tehsil Sujanpur, District Hamirpur, H.P. have filed an
application in the court of undersigned under section 5 of Special Marriage Act, 1954 in which
they stated that they intend to solemnize their marriage within three months of calendar.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objection personally or in writing before this
court on or before 08-05-2025. The objections received after 08-05-2025 will not entertained and
marriage will be registered accordingly.

Issued today on 27-03-2025 under my hand and seal of the court.

Seal. SANJEET SINGH, HPAS.,
Marriage Officer-cam-Sub-Divisional Magistrate,
Sujanpur, District Hamirpur (H.P.).
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In the Court of Sh. Sanjeet Singh, H.P.A.S., Marriage Officer-cum-Sub-Divisional Magistrate,
Sujanpur, Distt. Hamirpur (H. P.)

In the matter of :

1. Kartar Chand aged 44 years s/o Sh. Kishori Lal, r/o Village Darghorballi, P.O.
Chabutra, Tehsil Sujanpur, District Hamirpur (H.P.).

2. Santosh Kumari aged 39 years d/o Sh. Mast Ram, r/o Village Darghorballi, P.O.
Chabutra, Tehsil Sujanpur, District Hamirpur, H.P. .. Applicants.

Versus
General Public .. Respondent.
Subject.— Notice of the Intended Marriage.

Kartar Chand aged 44 years s/o Sh. Kishori Lal, r/o Village Darghorballi, P.O. Chabutra,
Tehsil Sujanpur, District Hamirpur (H.P.) and Santosh Kumari aged 39 years d/o Sh. Mast Ram,
r/o Village Darghorballi, P.O. Chabutra, Tehsil Sujanpur, District Hamirpur, H.P. have filed an
application in the court of undersigned under section 5 of Special Marriage Act, 1954 in which
they stated that they intend to solemnize their marriage within three months of calendar.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objection personally or in writing before this
court on or before 08-05-2025. The objections received after 08-05-2025 will not entertained and
marriage will be registered accordingly.

Issued today on 27-03-2025 under my hand and seal of the court.

Seal. SANJEET SINGH, H.P.AS.,
Marriage Officer-cam-Sub-Divisional Magistrate,
Sujanpur, District Hamirpur (H.P.).

In the Court of Sh. Sanjeet Singh, H.A.S., Marriage Officer-cum-Sub-Divisional Magistrate,
Sujanpur, Distt. Hamirpur (H. P.)

In the matter of :

1. Amarjeet aged 39 years s/o Garib Dass, /o Village Barain, P.O. Karot, Tehsil
Sujanpur, District Hamirpur (H.P.).

2. Sunita Devi aged 26 years d/o Ramesh Chand, r/o Village Bagehra, P.O. Bir Bagehra,
Tehsil Sujanpur, District Hamirpur (H.P.) “Applicants.

Versus



o193, fRHTet Uaen, 05 HS, 2025 /15 dRG, 1947 1577
The General Public Respondent.

Application for the registration of marriage under section 16 of Special Marriage Act, 1954
(Central Act) as amended by Marriage Laws (Amendment Act 01, 49 of 2001).

Amarjeet aged 39 years s/o Garib Dass, r/o Village Barain, P.O. Karot, Tehsil Sujanpur,
District Hamirpur (H.P.) and Sunita Devi aged 26 years d/o Ramesh Chand, r/o Village Bagehra,
P.O. Bir Bagehra, Tehsil Sujanpur, District Hamirpur (H.P.) have filed an application alongwith
affidavits in this court under section 16 of Special Marriage Act, 1954 (Central Act) as amended
by the Marriage Laws (Amendment Act 01, 49 of 2001) that they have solemnized their marriage
ceremony on 01-08-2021 in their complex at Village Bagehra, P.O. Bir Bagehra, Tehsil Sujanpur,
Distt. Hamirpur as per Hindu Rites and Customs and they are living together as husband and wife
since then. Hence their marriage may be registered under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objections personally or in writing before
this court on or before 14-05-2025. After that no objections will be entertained and marriage will
be registered accordingly.

Issued today on 01-04-2025 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Sujanpur, Distt. Hamirpur (H.P.).

In the Court of Sh. Sanjeet Singh, H.A.S., Marriage Officer-cum-Sub-Divisional Magistrate,
Sujanpur, Distt. Hamirpur (H. P.)

In the matter of :

1. Purshotam Chand aged 33 years s/o Ashok Kumar, r/o Village Chamarkar, P.O. Thana,
Tehsil Sujanpur, District Hamirpur (H.P.).

2.  Namrata Kumari aged 18 years d/o Sh. Manohar Lal, r/o Village Dhamrola, P.O.
Kharwar, Tehsil Bhoranj, District Hamirpur (H.P.) “Applicants.

Versus

The General Public “Respondent.

Application for the registration of marriage under section 16 of Special Marriage Act, 1954
(Central Act) as amended by Marriage Laws (Amendment Act 01, 49 of 2001).

Purshotam Chand aged 33 years s/o Ashok Kumar, r/o Village Chamarkar, P.O. Thana,
Tehsil Sujanpur, District Hamirpur (H.P.) and Namrata Kumari aged 18 years d/o Sh. Manohar Lal,
r/o Village Dhamrola, P.O. Kharwar, Tehsil Bhoranj, District Hamirpur (H.P.) have filed an
application alongwith affidavits in this court under section 16 of Special Marriage Act, 1954
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(Central Act) as amended by the Marriage Laws (Amendment Act 01, 49 of 2001) that they have
solemnized their marriage ceremony on 11-10-2024 in their complex at Village Dhamrola, P.O.
Kharwar, Tehsil Bhoranj, Distt. Hamirpur, H.P. as per Hindu Rites and Customs and they are living
together as husband and wife since then. Hence their marriage may be registered under Special
Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objections personally or in writing before
this court on or before 14-05-2025. After that no objections will be entertained and marriage will
be registered accordingly.

Issued today on 01-04-2025 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cum-Sub-Divisional Magistrate,
Sujanpur, Distt. Hamirpur (H.P.).

In the Court of Sh. Sanjeet Singh, H.A.S., Marriage Officer-cum-Sub-Divisional Magistrate,
Sujanpur, Distt. Hamirpur (H. P.)

In the matter of :

1.  Sonu Sharma aged 46 years s/o Ramesh Chand, r/o Village Bagehra, P.O. Bir Bagehra,
Tehsil Sujanpur, District Hamirpur (H.P.).

2.  Meena aged 34 years d/o Sh. Sarwan Singh, r/o Village Bagehra, P.O. Bir Bagehra,
Tehsil Sujanpur, District Hamirpur (H.P.). “Applicants.

Versus
The General Public “'Respondent.

Application for the registration of marriage under section 16 of Special Marriage Act, 1954
(Central Act) as amended by Marriage Laws (Amendment Act 01, 49 of 2001).

Sonu Sharma aged 46 years s/o Ramesh Chand, r/o Village Bagehra, P.O. Bir Bagehra,
Tehsil Sujanpur, District Hamirpur (H.P.) and Meena aged 34 years d/o Sh. Sarwan Singh, r/o
Village Bagehra, P.O. Bir Bagehra, Tehsil Sujanpur, District Hamirpur (H.P.) have filed an
application alongwith affidavits in this court under section 16 of Special Marriage Act, 1954
(Central Act) as amended by the Marriage Laws (Amendment Act 01, 49 of 2001) that they have
solemnized their marriage ceremony on 16-09-2024 at Murli Manohar Mandir Sujanpur, District
Hamirpur, H.P. as per Hindu Rites and Customs and they are living together as husband and wife
since then. Hence their marriage may be registered under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objections personally or in writing before
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this court on or before 14-05-2025. After that no objections will be entertained and marriage will
be registered accordingly.

Issued today on 03-04-2025 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Sujanpur, Distt. Hamirpur (H.P.).

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Bhoranj,
Distt. Hamirpur, Himachal Pradesh

1. Sh. Ajay Kumar s/o Sh. Diwan Chand, Village Khatrwar, P.O. Tikkri Minhansa, Tehsil
Bhoranj, Distt. Hamirpur (H.P.) aged 25 years old.

2. Divya Samadhan Ingle d/o Sh. Samadhan Vithal Ingle, r/o Patil Gali Rohinkhed,
Motala Buldhana Maharastra aged 22 years old

Versus

General Public

Sh. Ajay Kumar s/o Sh. Diwan Chand, Village Khatrwar, P.O. Tikkri Minhansa, Tehsil
Bhoranj, Distt. Hamirpur & Divya Samadhan Ingle d/o Sh. Samadhan Vithal Ingle, /o Patil Gali
Rohinkhed, Motala Buldhana Maharastra have filed an application alongwith affidavits in this court
under section 16 of Special Marriage Act, 1954 (Central Act) as amended by the Marriage Laws
(Amendment Act 01, 49 of 2001) that they have solemnized their marriage ceremony on dated 14-
02-2025 at Nawahi Mata Mandir Sarkaghat, Distt. Mandi, H.P. as per Hindu Rites and Customs
and they are living together as husband and wife since then. Hence their marriage may be registered
under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objections regarding this marriage can file the objections personally or in writing before
this court on or before 17-05-2025. After that no objections will be entertained and marriage will be
registered accordingly.

Issued today on 01-04-2025 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cum-Sub-Divisional Magistrate,
Bhoranj, Distt. Hamirpur (H.P.).
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In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Bhoranj,
Distt. Hamirpur, Himachal Pradesh

1. Sh. Surinder Kumar s/o Sh. Kirpu Ram, Village Duhga Khurd, P.O. Duhga, Tehsil &
Distt. Hamirpur (H.P.) aged 56 years old.

2. Urmila Devi d/o Shakti Chand, Village Drun Nugriyan, P.O. Patta, Tehsil Bhoranj,
Distt. Hamirpur aged 47 years old.

Versus

General Public

Sh. Surinder Kumar s/o Sh. Kirpu Ram, Village Duhga Khurd, P.O. Duhga, Tehsil & Distt.
Hamirpur (H.P.) & Urmila Devi d/o Shakti Chand, Village Drun Nugriyan, P.O. Patta, Tehsil
Bhoranj, Distt. Hamirpur have filed an application alongwith affidavits in this court under section
16 of Special Marriage Act, 1954 (Central Act) as amended by the Marriage Laws (Amendment
Act 01, 49 of 2001) that they have solemnized their marriage ceremony on dated 11-12-1994 at
Village Drun Nugriyan, P.O. Patta, Tehsil Bhoranj, Distt. Hamirpur H.P. as per Hindu Rites and
Customs and they are living together as husband and wife since then. Hence their marriage may be
registered under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objections regarding this marriage can file the objections personally or in writing before
this court on or before 22-05-2025. After that no objections will be entertained and marriage will be
registered accordingly.

Issued today on 05-05-2025 under my hand and seal of the court.
Seal. Sd/-

Marriage Officer-cam-Sub-Divisional Magistrate,
Bhoranj, Distt. Hamirpur (H.P.).

In the Court of Executive Magistrate-cum-Naib Tehsildar, Dhatwal at Bijhari,
Distt. Hamirpur (H.P.)

In the matter of :

Anjana Kumari
Versus
General Public
Notice to General Public.

Smt. Anjana Kumari d/o Sh. Braham Dass, r/o Village Kotla, Tehsil Dhatwal at Bijhari,
Distt. Hamirpur (H.P.) has applied in this office for the entry of her date of birth which has taken
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place on 16-09-1976 but due to ignorance the same could not be entered in the record of Gram
Panchayat Dalchera. The applicant in support of the facts of the event has submitted the requisite
documents and the same have been perused accordingly.

General public is hereby informed through this notice that if any person having any
objection regarding the entry of date of birth of the applicant which is 16-09-1976, they can file
their objections either in writing or through their counsel within a period of 30 days from the date
of issue of this notice, if no objection is received from any person regarding the date of birth which
is 16-09-1976 the same will be registered accordingly.

Issued under my hand and seal of the court on 21-04-2025.

Seal. Sd/-
Executive Magistrate-cum-Naib Tehsildar,
Dhatwal at Bijhari, District Hamirpur (H.P.).

In the Court of Executive Magistrate-cum-Naib Tehsildar, Dhatwal at Bijhari,
Distt. Hamirpur (H.P.)

In the matter of :

Lata Kumari
Versus
General Public
Notice to General Public.

Smt. Lata Kumari d/o Sh. Shiv Nand, r/o Village & Post Office Loharli, Tehsil Dhatwal at
Bijhari, Distt. Hamirpur has applied in this office for the entry of her date of birth which has taken
place on 30-06-1976 but due to ignorance the same could not be entered in the record of Gram
Panchayat Kalwal. The applicant in support of the facts of the event has submitted the requisite
documents and the same have been perused accordingly.

General public is hereby informed through this notice that if any person having any
objection regarding the entry of date of birth of the applicant which is 30-06-1976, they can file
their objections either in writing or through their counsel within a period of 30 days from the date
of issue of this notice, if no objection is received from any person regarding the date of birth which
is 30-06-1976 the same will be registered accordingly.

Issued under my hand and seal of the court on 21-04-2025.

Seal. Sd/-
Executive Magistrate-cum-Naib Tehsildar,
Dhatwal at Bijhari, District Hamirpur (H.P.).
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In the Court of Executive Magistrate-cum-Naib Tehsildar, Dhatwal at Bijhari,
Distt. Hamirpur (H.P.)

In the matter of :

Sulochna Kumari
Versus
General Public
Notice to General Public.

Smt. Sulochna Kumari d/o Sh. Hukum Chand, r/o Village & Post Office Chakmoh, Tehsil
Dhatwal at Bijhari, Distt. Hamirpur, H.P. has applied in this office for the entry of her date of birth
which has taken place on 13-11-1969 but due to ignorance the same could not be entered in the
record of Gram Panchayat Chakmoh. The applicant in support of the facts of the event has
submitted the requisite documents and the same have been perused accordingly.

General public is hereby informed through this notice that if any person having any
objection regarding the entry of date of birth of the applicant which is 13-11-1969, they can file
their objections either in writing or through their counsel within a period of 30 days from the date
of issue of this notice, if no objection is received from any person regarding the date of birth which
is 13-11-1969 the same will be registered accordingly.

Issued under my hand and seal of the court on 21-04-2025.

Seal. Sd/-
Executive Magistrate-cum-Naib Tehsildar,
Dhatwal at Bijhari, District Hamirpur (H.P.).

In the Court of Executive Magistrate-cum-Naib Tehsildar, Dhatwal at Bijhari,
Distt. Hamirpur (H.P.)

In the matter of :
Soma Devi

Versus

General Public
Notice to General Public.

Smt. Soma Devi d/o Sh. Bakshi Ram, r/o Village Jaral, Post Office Chakmoh, Tehsil
Dhatwal at Bijhari, Distt. Hamirpur at present w/o Sh. Sukh Dev, r/o Village Samtana Khurd,
Tappa & Tehsil Dhatwal at Bijhari, Distt. Hamirpur, H.P. has applied in this office for the entry of
her date of birth which has taken place on 28-08-1967 but due to ignorance the same could not be
entered in the record of Gram Panchayat Samailla. The applicant in support of the facts of the event
has submitted the requisite documents and the same have been perused accordingly.
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General public is hereby informed through this notice that if any person having any
objection regarding the entry of date of birth of the applicant which is 28-08-1967, they can file
their objections either in writing or through their counsel within a period of 30 days from the date
of issue of this notice, if no objection is received from any person regarding the date of birth which
is 28-08-1967 the same will be registered accordingly.

Issued under my hand and seal of the court on 21-04-2025.

Seal. Sd/-
Executive Magistrate-cum-Naib Tehsildar,
Dhatwal at Bijhari, District Hamirpur (H.P.).

In the Court of Sub-Divisional Magistrate Barsar, District Hamirpur (H.P.) Exercising the
Powers of Marriage Officer under Special Marriage Act, 1954

In the matter of :

1.  Mr. Vinod Kumar age 25 years s/o Sh. Purshottam Chand, r/o Village Chhatoli, P.O.
Jaure Amb, Tehsil Barsar, District Hamirpur (H.P.).

2. Ms. Minakshi age 19 years d/o Sh. Narayan Singh, /o Village & P.O. Marog, Tehsil
Chopal, District Shimla (H.P.) .. Appellants.

Versus
General Public

Subject.— Notice of Marriage

Mr. Vinod Kumar and Ms. Minakshi have filed an application under section 05 of the
Special Marriage Act, 1954 alongwith supporting documents in the court of undersigned in which
they have stated that they intend to get married within three calendar months.

Therefore, the general public is hereby informed through this notice that if any person
having any objection regarding their intention, may file his/her objections personally or in writing
before this court on or before 16-05-2025. In case no objection is received by 16-05-2025, it will be
presumed that there is no objection to the intention of the above said marriage and the same will be
allowed accordingly.

Issued under my hand and seal of the court on 16-04-2025.
Seal. Sd/-

Marriage Officer-cam-SDM,
Sub-Division Barsar, District Hamirpur (H.P.).
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In the Court of Sh. Rajender Kumar Gautam, Sub-Divisional Magistrate Barsar, District
Hamirpur (H.P.) Exercising the Powers of Marriage Officer under Special Marriage
Act, 1954

In the matter of :

1.  Mr. Pardeep Kumar age 34 years s/o Sh. Dalel Singh, r/o Village Kachhwin, P.O.
Sohari, Tehsil Dhatwal at Bijhari, District Hamirpur (H.P.).

2. Ms. Sakshi Gupta age 39 years wd/o Sh. Vijay Kumar, r/o Village Lakhoh, P.O. Balh
Bihal, Tehsil Dhatwal at Bijhari, District Hamirpur (H.P.). .. Applicants.

Versus
General Public

Subject.— Notice of Marriage

Mr. Pardeep Kumar and Ms. Sakshi Gupta have filed an application under section 15 of the
Special Marriage Act, 1954 alongwith affidavits and supporting documents in the court of
undersigned in which they have stated that they have solemnized their marriage on dated 19-03-
2025 as per Hindu rites and customs at Kalka Mata Mandir, Tikker Rajputan, Tehsil Barsar, Distt.
Hamirpur, H.P.

Therefore, the general public is hereby informed through this notice that if any person
having any objection regarding this marriage, may file his/her objections personally or in writing
before this court on or before 16-05-2025. In case no objection is received by 16-05-2025, it will be
presumed that there is no objection to the registration of the above said marriage and the same will
be registered accordingly.

Issued under my hand and seal of the court on 16-04-2025.

Seal. Sd/-
Marriage Officer-cam-SDM,
Sub-Division Barsar, District Hamirpur (H.P.).

In the Court of Sh. Rajender Kumar Gautam,Sub-Divisional Magistrate Barsar, District
Hamirpur (H.P.) Exercising the Powers of Marriage Officer under Special Marriage
Act, 1954

In the matter of :

1. Mr. Vishal age 30 years s/o Sh. Suresh Kumar, r/o Village & P.O. Ghumarli, Tehsil
Barsar, District Hamirpur (H.P.).

2. Ms. Saswatijapa Swain age 23 years d/o Sh. Jagan Nath, r/o Bardamala Dakhinasahi,
Saswatipur, Puri Odisha. .. Applicants.
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Versus

General Public
Subject.— Notice of Marriage

Mr. Vishal and Ms. Saswatijapa Swain have filed an application under section 15 of the
Special Marriage Act, 1954 alongwith affidavits and supporting documents in the court of
undersigned in which they have stated that they have solemnized their marriage on dated 05-04-
2025 as per Hindu rites and customs at Kalka Mata Mandir, Tikker Rajputan, Tehsil Barsar, Distt.
Hamirpur, H.P.

Therefore, the general public is hereby informed through this notice that if any person
having any objection regarding this marriage, may file his/her objections personally or in writing
before this court on or before 16-05-2025. In case no objection is received by 16-05-2025, it will be
presumed that there is no objection to the registration of the above said marriage and the same will
be registered accordingly.

Issued under my hand and seal of the court on 16-04-2025.

Seal. Sd/-
Marriage Officer-cam-SDM,
Sub-Division Barsar, District Hamirpur (H.P.).

In the Court of Sub-Divisional Magistrate Barsar, District Hamirpur (H.P.) Exercising the
Powers of Marriage Officer under Special Marriage Act, 1954

In the matter of :

1. Mr. Narender Singh age 37 years s/o Sh. Mahender Singh, r/o Village Kalohan, P.O.
Bumbloo, Tehsil Barsar, District Hamirpur (H.P.).

2. Ms. Shalini Parmar age 24 years d/o Sh. Surinder Singh, r/o Village & P.O. Jalari,
Tehsil Nadaun, Distt. Hamirpur, H.P. .. Applicants.

Versus
General Public
Subject.— Notice of Marriage
Mr. Narender Singh and Ms. Shalini Parmar have filed an application under section 15 of
the Special Marriage Act, 1954 alongwith affidavits and supporting documents in the court of

undersigned in which they have stated that they have solemnized their marriage on dated 21-04-
2025 as per Hindu rites and customs at Shiv Mandir Harma, Tehsil Barsar, Distt. Hamirpur, H.P.
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Therefore, the general public is hereby informed through this notice that if any person
having any objection regarding this marriage, may file his/her objections personally or in writing
before this court on or before 21-05-2025. In case no objection is received by 21-05-2025, it will be
presumed that there is no objection to the registration of the above said marriage and the same will
be registered accordingly.

Issued under my hand and seal of the court on 21-04-2025.

Seal. Sd/-
Marriage Officer-cum-SDM,
Sub-Division Barsar (H.P.).

In the Court of Sh. Rajender Kumar Gautam, Sub-Divisional Magistrate Barsar,
District Hamirpur (H.P.) Exercising the Powers of Marriage Officer under Special
Marriage Act, 1954

In the matter of :

1. I Om Parkash age 36 years s/o Sh. Joginder Singh, r/o Village Neri, P.O. Jaure Amb,
Tehsil Barsar, District Hamirpur (H.P.).

2. Ms. Chandni age 22 years d/o Sh. Ram Suhak, r/o Ward No. 11, Deep Nagar Mandi,
Mullapur, P.O. Mullapur, Distt. Ludhiana .. Applicants.

Versus

General Public

Subject.— Notice of Marriage

Mr. Om Parkash and Ms. Chandni have filed an application under section 15 of the Special
Marriage Act, 1954 alongwith affidavits and supporting documents in the court of undersigned in
which they have stated that they have solemnized their marriage on dated 07-04-2025 as per Hindu
rites and customs at Sen Bhagat Mandir Mehre, Tehsil Barsar, Distt. Hamirpur, H.P.

Therefore, the general public is hereby informed through this notice that if any person
having any objection regarding this marriage, may file his/her objections personally or in writing
before this court on or before 21-05-2025. In case no objection is received by 21-05-2025, it will be
presumed that there is no objection to the registration of the above said marriage and the same will
be registered accordingly.

Issued under my hand and seal of the court on 21-04-2025.
Seal. Sd/-

Marriage Officer-cum-SDM,
Sub-Division Barsar, District Hamirpur (H.P.).
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In the Court of Marriage Officer-cum-Sub-Divisional Magistrate,
Bhoranj, Distt. Hamirpur (H. P.)

1. Shri Rajender Kumar s/o Sh. Balber Singh, Village Bhajlah, P.O. Luder Mahadev,
Tehsil Bhoranj, District Hamirpur, H.P. age 28 year old.

2. Senichangme M Sangma d/o Dimathson Ch Marak, House No. 3, Selsella Mandagre,
Selsella, West Garo Hills Meghalaya, age 27 years old .. Applicants.

Versus
General Public

Shri Rajender Kumar s/o Sh. Balber Singh, Village Bhajlah, P.O. Luder Mahadev, Tehsil
Bhoranj, District Hamirpur, H.P. & Senichangme M Sangma d/o Dimathson Ch Marak, House
No. 3, Selsella Mandagre, Selsella, West Garo Hills Meghalaya have filed an application alongwith
affidavits in this court under section 16 of Special Marriage Act, 1954 (Central Act) as amended
by the Marriage Laws (Amendment Act 01, 49 of 2001) that they have solemnized their marriage
ceremony on dated 04-04-2025 at Shiv Mandir Luder Mahadev, Tehsil Bhoranj, Distt. Hamirpur,
H.P. as per Hindu Rites and Customs and they are living together as husband and wife since then.
Hence their marriage may be registered under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objection personally or in writing before this
court on or before 23-05-2025. After that no objections will be entertained and marriage will be
registered accordingly.

Issued today on 05-05-2025 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cam-Sub Divisional Magistrate,
Bhoranj, Distt. Hamirpur (H.P.).

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate,
Bhoranj, Distt. Hamirpur (H. P.)

1. Sh. Abhishek Kumar s/o Sh. Devinder Kumar, Village Bairi Brahmana, Tehsil
Bhoranj, District Hamirpur, age 31 year old.

2. Puneet Kalyan d/o Sh. Darshan Singh, r/o VTC Bhadla Nicha, P.O. Khanna, Sub-Distt.
Khanna, Distt. Ludhiana, Punjab age 30 years old .. Applicants.

Versus

General Public
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Sh. Abhishek Kumar s/o Sh. Davinder Kumar, Village Bairi Brahmana, Tehsil Bhoranj,
District Hamirpur & Puneet Kalyan d/o Sh. Darshan Singh, r/o VTC Bhadla Nicha, P.O. Khanna,
Sub-Distt. Khanna, Distt. Ludhiana, Punjab have filed an application alongwith affidavits in this
court under section 16 of Special Marriage Act, 1954 (Central Act) as amended by the Marriage
Laws (Amendment Act 01, 49 of 2001) that they have solemnized their marriage ceremony on
dated 03-11-2024 at Village Bairi Brahmana, P.O. Bhukkar, Tehsil Bhoranj, District Hamirpur,
H.P. as per Hindu Rites and Customs and they are living together as husband and wife since then.
Hence their marriage may be registered under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objection personally or in writing before this
court on or before 31-05-2025. After that no objections will be entertained and marriage will be
registered accordingly.

Issued today on 16-04-2025 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cam-Sub Divisional Magistrate,
Bhoranj, Distt. Hamirpur (H.P.).

9 3qTeld SU—HUSe qUSTReNI, fARAvS, el feeg (fRo Wo)

3l 3d A gF &0 a1t XM, Al Wia $7e, SThER I, dedid FREvs, [T fod]
(fRo o) I
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Fool (B0 Wo) 1 I AMAFRM & vid U3 [OIR &R Mded a1 & & 9@ fdar g
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ST |

3ITST T 09—04—2025 BT THAR BXIER 9 HIER QT §RT SR BT |

AR | FXRIRT / —

In the Court of Sh. Vikas Shukla, H.A.S., Marriage Officer-cum-Sub-Divisional
Magistrate, Kullu, District Kullu (H.P.)

1. Gyalbu Sherpa s/o Mingmar Sherpa, r/o Village Listi Anchal Bagmati, District
Sindhupalchok Nepal at present residing at Village Jatehar Bihal, Post Office Katrain, Tehsil and
Distt. Kullu (H.P.).

2. Narbada Magar d/o Deepak Bahadur Magar, r/o Village Jantarkhani, District
Okhaldhunga Nepal at present residing at Village Jatehar Bihal, Post Office Katrain, Tehsil and
District Kullu (H.P.) ..Applicants.

Versus
General Public

Subject—Proclamation for the registration of marriage under section 15 of Special Marriage
Act, 1954.

Gyalbu Sherpa and Narbada Magar have filed an application alongwith affidavits in the
court of undersigned under section 15 of Special Marriage Act, 1954 that they have solemnized
their marriage on 16-04-2025 and they are living as husband and wife since then, hence their
marriage may be registred under Act ibid.

Therefore, the general public is hereby informed through this notice that any person who
has any objection regarding this marriage can file the objection personally or writing before this
court on or before 17-05-2025. The objection received after 17-05-2025 will not be entertained and
marriage will be registered accordingly.

Issued today on 19-04-2025 under my hand and seal of the court.

Sd/-

Seal. (VIKAS SHUKLA, HAS),
Marriage Officer-cam-Sub-Divisional Magistrate,

Kullu, District Kullu (H.P.).
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In the Court of Executive Magistrate, Anni, District Kullu (H.P.)
Sat Pal .. Applicant.
Versus
General Public .. Respondent.

Subject.—Notice under section 13(3) of Birth & Death Registration Act, 1969.
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Sh. Sat Pal s/o Sh. Ram Dass, r/o Village Goski, P.O. Chowai, Tehsil Anni, District Kullu,
H.P. has moved an application through District Registrar (B&D)-cum-Chief Medical Officer, Kullu
in the office of the undersigned accompnaying with an affidavit stating that the death registration
event of his Grand Father Sh. Alam Chand s/o Sh. Bale Ram died on 02-05-1980 has not been
entered in the record of Gram Panchayat Khani.

Hence, the general public is hereby made aware through this notice that if any person or
relatives have any objection regarding entering death event of the applicant's Grand Father died on
02-05-1980 in the Panchayat record of Gram Panchayat Khani, he/she/they may file his/ her/their
objections on or before 25-05-2025 before this court. In case of non-filing of any objection, the ex-
parte order will be passed.

Given under my seal and signature on this 8th of April, 2025.

Seal. Sd/-

Executive Magistrate,
Anni, District Kullu (H.P.).

In the Court of Executive Magistrate, Anni, District Kullu (H.P.)
Vijay Singh .. Applicant.
Versus
General Public .. Respondent.
Subject—Notice under section 13(3) of Birth & Death Registration Act, 1969.

Sh. Vijay Singh s/o Sh. Jhunkru Ram, r/o Village Sarli, P.O. Dalash, Tehsil Anni, District
Kullu, H.P. has moved an application in the office of the undersigned accompnaying with an
affidavit stating that the birth event of his son i.e. born on 06-01-2011 has not been entered in the
record of Gram Panchayat Dalash.

Hence, the general public is hereby made aware through this notice that if any person or
relatives have any objection regarding entering birth event of the applicant's son Sarijal, born on
06-01-2011 in the Panchayat record of Gram Panchayat Dalash, he/she/they may file his/ her/their
objections on or before 25-05-2025 before this court. In case of non-filing of any objection, the ex-
parte order will be passed.

Given under my seal and signature on this 8th of April, 2025.

Seal. Sd/-

Executive Magistrate,
Anni, District Kullu (H.P.).
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Before the District Registrar (Marriages)-cum-Additional Deputy Commissioner, Kullu,
District Kullu (H.P.)

1. Karan s/o Brestu, r/o Village Juani, P.O. Neoli, Tehsil & District Kullu (H.P.).

2. Muskan d/o Sh. Radhe Shyam, r/o Village Sanehad, P.O. Dlah, Tehsil Padhar, District
Mandi (H.P.).

Versus
General Public

Subject.—Regarding Registration of Marriage u/s 8(3) of the H.P. Registration of Marriage Act,
1996.

Karan s/o Brestu, r/o Village Juani, P.O. Neoli, Tehsil & District Kullu (H.P.) & Muskan
d/o Sh. Radhe Shyam, r/o Village Sanehad, P.O. Dlah, Tehsil Padhar, District Mandi (H.P.) have
filed an application alongwith the affidavits in the office of undersigned stating therein that they
have solemnised their marriage on 26-09-2024, but marriage has not been found entered in the
records of Registrar of Marriage, Gram Panchayat Neoli in Tehsil Kullu, District Kullu, H.P.

Therefore, objections are hereby invited from the general public through this notice, that if
anyone has any objection regarding the registration of this marriage, they can file their objection
personally or in writing before the court of the undersigned within 30 days from the publication of
this notice.

Issued my hand and seal of the court today on 11th April, 2025.

Sd/-

Seal. (ASHWANI KUMAR),
District Registrar (Marriages)-cum-ADC

Kullu, District Kullu (H.P.).
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Before the District Registrar (Marriages)-cum-Additional Deputy Commissioner, Kullu,
District Kullu (H.P.)

1. Sh. Deepak s/o Sh. Dal Singh, r/o House No. 92, Ward No. 5, Sarswati Bazar, Tehsil &
District Kullu (H.P.).

2. Smt. Sita Singh d/o Sh. Ram Lal, r/o V.P.O. Ghumarwin, Tehsil Ghumarwin, District
Bilaspur (H.P.).

Versus
General Public

Subject.—Regarding Registration of Marriage u/s 8(3) of the H.P. Registration of Marriage Act,
1996.

Sh. Deepak s/o Sh. Dal Singh, r/o House No. 92, Ward No. 5, Sarswati Bazar, Tehsil &
District Kullu (H.P.) & Smt. Sita Singh d/o Sh. Ram Lal, r/o V.P.O. Ghumarwin, Tehsil
Ghumarwin, District Bilaspur (H.P.) have filed an application alongwith the affidavits in the office
of undersigned stating therein that they have solemnised their marriage on 25-06-2024, but
marriage has not been found entered in the records of Registrar of Marriage, Municipal Council
Kullu in Tehsil Kullu, District Kullu, H.P.

Therefore, objections are hereby invited from the general public through this notice, that if
anyone has any objection regarding the registration of this marriage, they can file their objection
personally or in writing before the court of the undersigned within 30 days from the publication of
this notice.

Issued my hand and seal of the court today on 11th April, 2025.
Sd/-
Seal. (ASHWANI KUMAR),

District Registrar (Marriages)-cum-ADC-
Kullu, District Kullu (H.P.).
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CHANGE OF NAME

I, Seema Kundi w/o Sh. Vinod Kumar Kundi, r/o House No. 204, Ward No. 10, Diara
Sector, Tehsil Sadar, District Bilaspur (H.P.) declare that I have changed my name from Seema to
Seema Kundi. Concerned note.

SEEMA KUNDI

w/o Sh. Vinod Kumar Kundi,

r/o House No. 204, Ward No. 10,

Diara Sector, Tehsil Sadar, District Bilaspur (H.P.).

CHANGE OF NAME

I, Suresh Thakur s/o Sh. Jai Singh, r/o Village Dailayn, Tehsil Theog, Fagu (386), Shimla
(H.P.)-171 209 declare that my daughter's name Priyanshu (Old Name) she is my minor daughter.
I have changed name of my daughter from Priyanshu (Old Name) to Priyanshi (New Name). All
concerned please note.

SURESH THAKUR

s/o Sh. Jai Singh,

r/o Village Dailayn,

Tehsil Theog, Fagu (386), Shimla (H.P.).
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CHANGE OF NAME

I, Swarana Devi aged about 70 years w/o Man Chand Katoch, r/o Village Upper Dattal,
P.O. Tiker, Tehsil Palampur, District Kangra (H.P.)-176 087 declare that I have changed my name
in the Aadhar Card No. 5487 4363 3246 from Sarwana Devi to Swarana Devi. All concerned please
may note.

SWARANA DEVI

w/o Man Chand Katoch,

r/o Village Upper Dattal, P.O. Tiker,
Tehsil Palampur, District Kangra(H.P.).

CHANGE OF NAME

I, Mathura Devi w/o Sh. Bhim Sen, r/o V.P.O. Sangalwara, Tehsil Thunag, District Mandi
(H.P.) declare that I have changed my minor son's name from Aadresh Kumar to Adarsh Kumar for

all purposes in future. Please note.

MATHURA DEVI

w/o Sh. Bhim Sen,

r/o V.P.O. Sangalwara,

Tehsil Thunag, District Mandi (H.P.).

CHANGE OF NAME

I, Inder Dev Verma s/o Sh. Med Ram, r/o Village Mandri, P.O. Chalahal, Sub-Tehsil
Dhami, District Shimla (H.P.) declare that I have changed my minor daughter's name from Mishika

to Bhaavika. Please note.
INDER DEV VERMA
s/0 Sh. Med Ram,

r/o Village Mandri, P.O. Chalahal,
Sub-Tehsil Dhami, District Shimla (H.P.).

CHANGE OF NAME

I, Parshotam Singh s/o Sh. Basawa Singh, r/o V.P.O. Rajja Bag, Tehsil Nurpur, District
Kangra (H.P.) declare that my grand daughter's name in her Aadhar Card has been wrongly entered

as Sajel Thakur. Her correct name is Sejal.

PARSHOTAM SINGH

s/o Sh. Basawa Singh,

r/o V.P.O. Rajja Bag,

Tehsil Nurpur, District Kangra (H.P.).
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CHANGE OF NAME

I, Desh Raj Kamal s/o Sh. Sukh Ram, r/o Village Bhawani, P.O. Darpa, Tehsil Sarkaghat,
District Mandi (H.P.) declare that I have changed my minor son's name from Sehaj to Sahaj Kamal

for all purposes in future. Please note.

DESH RAJ KAMAL

s/o0 Sh. Sukh Ram,

r/o0 Village Bhawani. P.O. Darpa,
Tehsil Sarkaghat, District Mandi (H.P.).

CHANGE OF NAME

I, Shimbro Devi w/o Sh. Hoshiyar Singh, Ward No. 2, V.P.O. Maniara, P.O. Pahra, Tehsil
Palampur, District Kangra (H.P.)-176 087 hereby declare that I have changed my name from Simro

Devi to Shimbro Devi. Note the relevant information.

SHIMBRO DEVI

w/o Sh. Hoshiyar Singh,

Ward No. 2, V.P.O. Maniara,

P.O. Pahra, Tehsil Palampur, District Kangra (H.P.).

CHANGE OF NAME

I, Nita Kumari w/o Sh. Pritam Chand, r/o V.P.O. Phata, P.O. Bindraban, Tehsil Palampur,
District Kangra (H.P.)-176 061 hereby declare that I have changed my name from Anita Kumari to

Nita Kumari. Note the relevant information.

NITA KUMARI

w/o Sh. Pritam Chand,

r/o V.P.O. Phata, P.O. Bindraban,
Tehsil Palampur, District Kangra (H.P.).

CHANGE OF NAME

I, Prem Chand s/o Sh. Mangat Ram aged about 49 years, r/o Village Jamath, P.O. Tikkari,
Tehsil Nerwa, District Shimla (H.P.) do hereby declare that I have changed my sons's name from
Anshul Gazta (Old Name) to Anshu Gazta (New Name). All concerned please may note.

PREM CHAND

s/0 Sh. Mangat Ram

r/o Village Jamath, P.O. Tikkari,
Tehsil Nerwa, District Shimla (H.P.).
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CHANGE OF NAME

I, Hira Mani w/o Late Sh. Himmat Singh, r/o Village Majhali, P.O. Deothi, Tehsil Rampur,
District Shimla (H.P.) my name in Aadhar Card is Hiri Devi, whereas in Panchayat records it is
Hira Mani. It should be corrected to Hira Mani.

HIRA MANI

w/o Late Sh. Himmat Singh,

r/o0 Village Majhali, P.O. Deothi,
Tehsil Rampur, District Shimla (H.P.).

CHANGE OF NAME

I, Chet Ram s/o Sh. Karam Singh, r/o Village Bandhi, Tehsil Aut, District Mandi (H.P.)
declare that I want to change my minor daughter's name Pratigya to Pratiksha in my daughter's
Aadhar Card No. 6890 1202 3722. Concerned note.

CHET RAM

s/o0 Sh. Karam Singh,

r/o Village Bandhi,

Tehsil Aut, District Mandi (H.P.).

CHANGE OF NAME

I, Bina Devi w/o Sh. Inder Pal, r/o VPO Rani Kotla, Tehsil Sadar, District Bilaspur (H.P.)
declare that I have changed my minor son's name as Divyanshu but name of my son wrongly
entered as Dewansu Sharma in his Aadhar Card and Diwanshu Sharma in birth record which
should be correct as Divyanshu.

BINA DEVI

w/o Sh. Inder Pal,

r/o VPO Rani Kotla,

Tehsil Sadar, District Bilaspur (H.P.).

CHANGE OF NAME

I, Tejinder Buddha s/o Sh. Tara Bahadur Buddha, r/o Village and P.O. Sunnam, Tehsil
Pooh, District Kinnaur (H.P.). My name is wrongly recorded as Tejender Buddha in the Aadhar
Card, while it is recorded as Tejinder Buddha in the 10th certificate. This name should be corrected
as Tejinder Buddha.

TEJINDER BUDDHA

s/o Sh. Tara Bahadur Buddha,

r/o Village and P.O. Sunnam,

Tehsil Pooh, District Kinnaur (H.P.).
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CHANGE OF NAME

I, Sanju Ram s/o Sh. Kalma Nand, r/o Village Khaneoli, P.O. Devnagar, Tehsil Rampur,
District Shimla (H.P.)-172 022 declare that my daughter's name wrongly entered as Shrishty in her
Aadhar Card. Whereas my daughter's correct name is Sarishti. All concerned note.

SANJU RAM
s/o Sh. Kalma Nand,

r/o Village Khaneoli, P.O. Devnagar,
Tehsil Rampur, District Shimla (H.P.).

CHANGE OF NAME

I, Niju Ram s/o Sh. Kishnu Ram, r/o Village Khatlaghrat Thachwa, P.O. Rampur, Tehsil
Nirmand, District Kullu (H.P.). My daughter's name is Manikashi in the Aadhar Card, while it is
Meenakashi in the Panchayat records. In such a situation, the name Meenakashi should be

corrected.
NIJU RAM
s/o0 Sh. Kishnu Ram,
r/o Village Khatlaghrat Thachwa,
P.O. Rampur, Tehsil Nirmand, District Kullu (H.P.).

CHANGE OF NAME

I, Hitender Sharma s/o Sh. Atma Ram, r/o Village Sungal, P.O. Barour, Tehsil and District
Chamba (H.P.) declare that my name in my daughter Bhargavi Sharma 10th certificate have
wrongly entered as Hitender whereas my correct name is Hitender Sharma. Concerned note.

HITENDER SHARMA
s/o Sh. Atma Ram,

r/o Village Sungal, P.O. Barour,
Tehsil and District Chamba (H.P.).

g IQTd #1 I FAR, PRGN IUSIIBNI, =TT,
frerm Rar (Ro o)

fRmar (Ro o) reff |

JME ST eyt |
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In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Shimla (Rural),
District Shimla (H.P.)

1. Sh. Sumit Sharma s/o Sh. Ramesh Sharma, r/o Village Kharaun, P.O. Kohbag, Tehsil &
District Shimla, Himachal Pradesh age 27 years.

2. Ms. Nishu d/o Sh. Vinod Singh, r/o Village Kufri Dhar, P.O. Ghanahatti, Tehsil &
District Shimla, Himachal Pradesh age 21 years.

Versus
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General Public

Subject.—Registration of Marriage under the H.P. Registration of Marriage Act, 1996.

Sh. Sumit Sharma s/o Sh. Ramesh Sharma, r/o Village Kharaun, P.O. Kohbag, Tehsil &
District Shimla, Himachal Pradesh and Ms. Nishu d/o Sh. Vinod Singh, r/o Village Kufri Dhar,
P.O. Ghanahatti, Tehsil & District Shimla, Himachal Pradesh have filed an application alongwith
affidavits in the court of the undersigned stating therein that they have soleminized their marriage
on 06-12-2024 and are living together as husband and wife since then, but the marriage has not
been found entered in the records of Registrar of Marriages of Gram Panchayat concerned/
Municipal Coroporation Shimla.

Therefore, objections are hereby invited from the General Public through this notice, that if
anyone has any objection regarding registration of this marriage, then they can file their objections
personally or in writing before this court of undersigned on or before one month of publication of
this court notice. After that no objection shall be entertained and marriage will be registered
accordingly.

Issued under my hand and seal of the court today on 19-04-2025

Seal.
Sd/-
Additional District Registrar of Marriages-cum-
Sub-Divisional Magistrate, Shimla (Rural).

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Shimla (Rural),
District Shimla (H.P.)

1. Sh. Vishal Gupta s/o Sh. Suresh Pal, r/o Block No. C-25A, Flat No. 14, Vikas Nagar,
Shimla, Himachal Pradesh age 35 years.

2. Ms. Geeta Gupta d/o Late Sh. Ravinder Gupta, r/o Mubarkpur, District Mohali, Pb. age
27 years.
Versus

General Public

Subject.—Registration of Marriage under the H.P. Registration of Marriage Act, 1996.

Sh. Vishal Gupta s/o Sh. Suresh Pal, r/o Block No. C-25A, Flat No. 14, Vikas Nagar,
Shimla, Himachal Pradesh and Ms. Geeta Gupta d/o Late Sh. Ravinder Gupta, r/o Mubarkpur,
District Mohali, Pb. have filed an application alongwith affidavits in the court of the undersigned
stating therein that they have soleminized their marriage on 12-05-2018 and are living together as
husband and wife since then, but the marriage has not been found entered in the records of
Registrar of Marriages of Gram Panchayat concerned/ Municipal Coroporation Shimla.
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Therefore, objections are hereby invited from the General Public through this notice, that if
anyone has any objection regarding registration of this marriage, then they can file their objections
personally or in writing before this court of undersigned on or before one month of publication of
this court notice. After that no objection shall be entertained and marriage will be registered
accordingly.

Issued under my hand and seal of the court today on 19-04-2025

Seal.
Sd/-

Additional District Registrar of Marriages-cum-
Sub-Divisional Magistrate, Shimla (Rural).

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Shimla (Rural),
District Shimla (H.P.)

1. Sh. Anurag Bhardwaj s/o Sh. Dharam Chand Bhardwaj, r/o Village Chachiya Pandli,
P.O. Junga, District Shimla, Himachal Pradesh age 32 years.

2. Ms. Kiran Bala d/o Late Sh. Hem Raj, r/o Village Khatarwar, P.O. Tikkri Minhasa,
Tehsil Bhoranj, District Hamirpur, Himachal Pradesh age 29 years.

Versus

General Public

Subject.—Registration of Marriage under the H.P. Registration of Marriage Act, 1996.

Sh. Anurag Bhardwaj s/o Sh. Dharam Chand Bhardwaj, r/o Village Chachiya Pandli, P.O.
Junga, District Shimla, Himachal Pradesh and Ms. Kiran Bala d/o Late Sh. Hem Raj, /o Village
Khatarwar, P.O. Tikkri Minhasa, Tehsil Bhoranj, District Hamirpur, Himachal Pradesh have filed
an application alongwith affidavits in the court of the undersigned stating therein that they have
soleminized their marriage on 18-04-2024 and are living together as husband and wife since then,
but the marriage has not been found entered in the records of Registrar of Marriages of Gram
Panchayat concerned/ Municipal Coroporation Shimla.

Therefore, objections are hereby invited from the General Public through this notice, that if
anyone has any objection regarding registration of this marriage, then they can file their objections
personally or in writing before this court of undersigned on or before one month of publication of
this court notice. After that no objection shall be entertained and marriage will be registered
accordingly.

Issued under my hand and seal of the court today on 21-04-2025

Seal.
Sd/-

Additional District Registrar of Marriages-cum-
Sub-Divisional Magistrate, Shimla (Rural).
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In the Court of Sub-Divisional Magistrate, Rampur Bushahr, District Shimla (H.P.)

In the matter of :

Pramila w/o Sh. Bhola Singh, r/o Village Khanash, P.O. & Sub-Tehsil Sarahan, Distt.
Shimla, H.P. .. Applicant.

Versus

General Public .. Respondent.
PROCLAMATION REGARDING CORRECTION OF NAME

Whereas, the above named applicant has submitted an application for the correction of her
name from"PROMILA SONI" to "PRAMILA" in the records of the Aadhar Card and all other
relevant documents associated with the applicant.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding to change their name as PRAMILA w/o BHOLA SINGH in place of
PROMILA SONI they should appear before the undersigned on or before 15-05-2025 either
personally or through their authorized agent/pleader.

In the event of their failure to do so, order shall be passed ex-parte without affording any
further opportunity of being heard and name will be corrected accordingly.

Issued today on 16th day of the April, 2025 under my hand and seal of the Court.

Seal. Sd/-
(NISHANT TOMAR, HAS),

Sub-Divisional Magistrate,

Rampur Bushahr, District Shimla (H.P.).

In the Court of Sh. Vijay Wardhan, 1As, Sub-Divisional Magistrate, Rohru,
District Shimla (H.P.)

In the matter of :

Sh. Bhupender Kumar s/o Sh. Nehar Singh, r/o Village Dhagoli, P.O. Kanthili, Tehsil
Chirgaon, District Shimla (H.P.) .. Applicant.

Versus
General Public .. Respondent.
Subject.—Application under section 13 (3) of Birth and Death Registration Act, 1969.

Whereas, Sh. Bhupender Kumar s/o Sh. Nehar Singh, r/o Village Dhagoli, P.O. Kanthili,
Tehsil Chirgaon, District Shimla (H.P.) has filed an application alongwith affidavit in the court of
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the undersigned under section 13(3) of the Birth & Death Registration Act, 1969, to enter the date
of birth of his daughter (Gunjan) 15-07-2012 in the record of Birth Register of Gram Panchayat
Dhagoli, Development Block Chhohara.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding to enter the date of birth of (Gunjan 15-07-2012) they should appear before the
court of undersigned within 30 days from the publication of this notice, either personally or through
their authorized agent.

In the event of their failure to do so, it would be deemed that there is no objection and order
shall be passed ex-parte without affording any further opportunity of being heard.

Issued under my hand and seal of the court on this 25th April, 2025.

Seal. Sd/-
(VIJAY WARDHAN, 1as),

Sub-Divisional Magistrate,

Rohru, District Shimla (H.P.).

In the Court of Sh. Vijay Wardhan, 1As, Sub-Divisional Magistrate, Rohru,
District Shimla (H.P.)

In the matter of :

Smt. Anjana w/o Sh. Sandeep, r/o Village Bhatwari, P.O. Kaloti, Tehsil Chirgaon, District
Shimla (H.P.) .. Applicant.

Versus

General Public .. Respondent.

Subject.—Application under section 13 (3) of Birth and Death Registration Act, 1969.

Whereas, Smt. Anjana w/o Sh. Sandeep, r/o Village Bhatwari, P.O. Kaloti, Tehsil Chirgaon,
District Shimla (H.P.) has filed an application alongwith affidavit in the court of the undersigned
under section 13(3) of the Birth & Death Registration Act, 1969, to enter the date of birth of her
daughter (Sonakshi 14-04-2015) in the record of Birth Register of Gram Panchayat Kaloti,
Development Block Chhohara.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding to enter the date of birth of (Sonakshi 14-04-2015) they should appear before
the court of undersigned within 30 days from the publication of this notice, either personally or
through their authorized agent.

In the event of their failure to do so, it would be deemed that there is no objection and order
shall be passed ex-parte without affording any further opportunity of being heard.
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Issued under my hand and seal of the court on this 25th April, 2025.

Seal. Sd/-

(VIJAY WARDHAN, 1A5),
Sub-Divisional Magistrate,
Rohru, District Shimla (H.P.).

In the Court of Oshin Sharma (H.P.A.S.), Sub-Divisional Magistrate, Shimla (Urban),
District Shimla, Himachal Pradesh

Miss Afia d/o Sh. Firoj Khan, r/o Idgah Colony, Lakkar Bazar Shimla, Teh. & District
Shimla, Himachal Pradesh .. Applicant.

Versus

General Public .. Respondent.

Application under section 13(3) of Birth and Death Registration Act, 1969.

Miss Afia d/o Sh. Firoj Khan, r/o Idgah Colony, Lakkar Bazar Shimla, Himachal Pradesh
has preferred an application to the undersigned for registration of date of birth of his daughter
namely AFIA (DOB-17-03-2021) at above address in the record of Municipal Corporation, Shimla.

Therefore, through this proclamation, the general public is hereby informed that any person
having any objection for entry of date of birth mentioned above, may submit his objection in
writing in this court within 30 (Thirty) days from the date of publication of this notice in official
Gazette. No objection will be entertained after prescribed period and application will be decided
accordingly.

Given under my hand and seal of the Court on this 25th April, 2025.

Seal. Sd/-

Sub-Divisional Magistrate,
Shimla (Urban), District Shimla (H.P.).

In the Court of Oshin Sharma (H.P.A.S.), Sub-Divisional Magistrate, Shimla (Urban),
District Shimla, Himachal Pradesh

Smt. Meena w/o Sh. Savan Kumar, /o Garden View Rose Villa, Shahi Haki Building, Near
Old Bus Stand, Shimla-1, Tehsil & District Shimla, Himachal Pradesh .. Applicant.

Versus

General Public .. Respondent.
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Application under section 13(3) of Birth and Death Registration Act, 1969.

Smt. Meena w/o Sh. Savan Kumar, r/o Garden View Rose Villa, Shahi Haki Building, Near
Old Bus Stand, Shimla-1, Tehsil & District Shimla, Himachal Pradesh has preferred an application
to the undersigned for registration of date of birth of her daughter namely SONAM (DOB-03-01-
2017) at Violet Cottage Near Purana Bus Stand, Shimla in the record of Municipal Corporation,
Shimla.

Therefore, through this proclamation, the general public is hereby informed that any person
having any objection for entry of date of birth mentioned above, may submit his objection in
writing in this court within 30 (Thirty) days from the date of publication of this notice in official
Gazette. No objection will be entertained after prescribed period and application will be decided
accordingly.

Given under my hand and seal of the Court on this 30th April, 2025.

Seal. Sd/-
Sub-Divisional Magistrate,
Shimla (Urban), District Shimla (H.P.).

In the Court of Sh. Mohan Sharma, HAS, Marriage Officer-cum-Sub-Divisional Magistrate,
Kotkhai, District Shimla, Himachal Pradesh

Case No. : 14/2025

1. Sh. Ankush s/o Sh. Ishwari Nand, r/o Karal, P.O. Nagan, Tehsil Kotkhai, District
Shimla (H.P.)

2. Smt. Ayushi Thakur d/o Late Sh.Ganga Dutt Verma, House No. 1, Hari Narayan
Niwas, Shoghi, Shimla (H.P.)
Versus

General Public
Subject.—Registration of Marriage under H.P. Registration of Marriage Act, 1996.

Whereas the above named applicants have made an application of Marriage under H.P.
Registration of Marriage Act, 1996 alongwith an affidavit stating therein that they have solemnized
their marriage on 23-06-2023 at r/o Village Karal, P.O. Nagan, Tehsil Kotkhai, District Shimla
(H.P.) but this marriage has not been entered in the records of the Registrar of Marriage-cum-
Panchayat Secy., Gram Panchayat Nagan and whereas the applicants have prayed for necessary
orders for the registration of their marriage.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding the registration of the marriage of the above named applicants, they should
appear before the court of undersigned within 30 days from the publication of this notice, either
personally or through their authorized agent. In the event of their failure to do so, it would be
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deemed that there is no objection to the proposed registration of marriage and orders shall be
passed ex-parte for the registration of marriage without affording any further opportunity of being
heard.

Issued under my hand and seal of the court on this 21st day of April, 2025.

Seal. Sd/-
MOHAN SHARMA (HAS)

Marriage Officer-cam-Sub-Divisional Magistrate,

Kotkhai, District Shimla (H.P.).
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In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Shimla (Rural),
District Shimla (H.P.)

1. Sh. Sushmit Prabhudas s/o Sh. N. Prabhudas, aged 39 years, r/o Bhagwati Niwas, Airpor
Road, Lower Totu Shimla, Tehsil & District Shimla, Himachal Pradesh .

2. Ms. Raghupatruni Divya aged 33 years d/o Sh. Ramarao, r/o MIG 26m a p h b Colony,
Opp. z p Pathasrikakulam (Rural) Srikakulam, Andhra Pradesh.

Versus

General Public

Subject.—Notice u/s 5 of the Special Marriage Act, 1954.
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Sh. Sushmit Prabhudas s/o Sh. N. Prabhudas, aged 39 years, r/o Bhagwati Niwas, Airpor
Road, Lower Totu Shimla, Tehsil & District Shimla, Himachal Pradesh and Ms. Raghupatruni
Divya aged 33 years d/o Sh. Ramarao, r/o MIG 26m a p h b Colony, Opp. z p Pathasrikakulam
(Rural) Srikakulam, Andhra Pradesh have filed an application alongwith affidavits in the court of
undersigned under section 5 of the Special Marriage Act, 1954 and they have intended to get
married within 30 days from the date thereof.

Therefore, objections are hereby invited from the General Public through this notice, that if
anyone has any objection regarding solemnization of the marriage, then they can file their
objections personally or in writing before this court of undersigned on or before 05-06-2025 after
that no objection shall be entertained and marriage will be registered accordingly.

Issued under my hand and seal of the court today on 05-05-2025.

Seal.
Sd/-
Marriages Olfficer-cum-Sub-Divisional Magistrate,
Shimla (Rural) H.P.
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